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COUNCIL OF STATE.

Thursday, 2nd April, 1931.

— e .

The Council met in the Council Chamber of the Council House at Ten of
the Clock, the Honourable the President in the Chair.

SALT (ADDITIONAL IMPORT DUTY) BILL.

TaE HoNoURABLE SiR ARTHUR McWATTERS (Finance Secretary) :
Sir, I beg to move that the Bill to impose a temporary additional duty of
customs on foreign salt,aspassed by the Legislative Assembly, be taken into
consideration.

Sir, in explaining the genesis of this Bill tothe House it 1s necessary to go
back two years to a motion which was moved by Mr. Kelkar in the Legislative
Assembly in which he carried a cut of Rs. 100 under the head ‘“ Salt ’’ in order
to draw the attention of Government to the importance attached by the publie
to making India self-supporting in the matter of salt. The Government had
prior to that date undertaken a departmental inquiry with negative results,
but as a result of the motion carried in the Legislative Assembly they agreed
to refer the matter to the Tariff Board, and that reference was made in July,
1929. Honourable Members are no doubt acquainted with the general results
of the Report of the Tariff Board and I will refer very briefly only to their
most important recommendations. Their conclusion was that in the national
interest the Bengal market should be supplied as far as possible by rail-borne
salt, but that, so far as this source of supply is insufficient, Indian sea-borne
salt—and that for reasons which they gave included Aden salt—should be
encouraged, provided that thereby no heavy burden is imposed on the country
or the consumer. They went on to recommend that Government should
undertake a thorough survey of the sources of supply with a view to their
development, and they finally stated that no development of Indian sources
of supply of salt is possible until the prices in the Calcutta market are stabilised.
The actual scheme which they proposed was for a Marketing Board, but they
realized that a scheme of that kind could not be introduced immediately and
would require very careful consideration and examination, and therefore
as a temporary measure they proposed that Government should jm-
mediately take control of the supply of imported salt. On receipt of that
Report the Government of India circulated it and took the opinions of all
Governments and bodies interested, and at the same time they undertook
in connection with the Tariff Board’s recommendation a special survey of the
salt sources by a small Committee consisting of Sir Chunilal Mehta: and an
engineering salt expert, Mr. Pitt. =~ That Committee sent in a long technical
report, but the gist of it is that they came to the conclusion that India, and
even continental India, taken by itself, can be made independent of foreign
salt, but that foreign salt cannot be eliminated for three or four years or possi-
bly even more. They also recommended that prices should be stabilised as the
Tariff Board suggested, and for a period of at least 10 years. The next step
Taken was to form a special Committee of the Legislative Assembly to consider
the Tariff Board’s Report and the special report of the Salt Survey Committee,
the special Committee of the Legislature examined the propossls which Iad
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been made and came to the conclusion by a majority that, while they were in
agreement with the policy proposed by the Tariff Board in the general interests
of the country, they were of opinion that the interim measure proposed by the
Tariff Board for Government control of salt could not be carried out without
almost as much careful inquiry and organisation as their major proposal for a
Marketing Board, and therefore they set themselves to devise some alter-
native scheme which would enable the general policy of the Tariff Board to
be worked out in some simpler manner—some form of emergency action of a
simpler form than the Tariff Board had suggested—and the recommendation
they made was this. First,that anadditional duty of 4 annas 6 pies per maund
on all salt, Indian or foreign, imported by sea should be immediately imposed.
Secondly, they suggested that the Executive should be empowered in certain
circumstances to increase the amount of that duty. And thirdly, that
a rebate equal to the additional duty should be granted on imported
Indian salt (including Aden salt) on the producers undertaking to deliver a
stipulated quantity of salt to Government at any time at the fair selling price
fixed by the Tariff Board.

Those recommendations are included in the Bill which is now before the
House. This Bill is intended to be a temporary measure. The House will
observe that the new duty is to be imposed for one year only. Its object is
to stabilise prices, wholesale prices, at a price which, taking a long view and
based on the figures which the Tariff Board gave as the fair selling price, may
be considered fair to the consumer. The object of taking this emergency step
i8 to enable Government to take in hand at once the development of salt sources,
particularly at Khewra, and also to endeavour to see what can be done to
regulate retail prices of salt. Itisrecognised that until wholesale prices are
stabilised any attempt to regulate retail prices is bound to be ineffective. I
will only add, Sir, that the Committee of the Legislature recommended that
there was a strong equitable case for the application of the proceeds—that is,
after the necessary expenditure had been incurred for the development of salt
sources—for the bencfit of the consumers in the provinces concerned. The
Government of India have definitely accepted in principle that they should
make over to the provinces which consume imported salt the proceeds of this
extra duty after deducting an amount, which they estimate at from 3 to 5
lakhs, that is not more than one-eighth of the total amount which the new duty
is expected to bring next year, for the benefit of those provinces. The exact
form of distribution is a matter which will require some further examination,
but the general principle that that should be done has been accepted by Gov-
ernment,

That, Sir, is all I think it is necessary for me to say inregard to the principle
of this Bill. The Bill is based on the belief that there is a majority at any rate
of public opinion in favour of the policy of developing internal salt sources in
India, and in the belief also that the only way to make a start in this matter
is to proceed as we are doing in this Bill. We believe that the result, taking a
long view, should not be harmful to the consumer, and in order to give such
benefit as we can to the provinces which are contributing this sum we are
proposing a distribution of the greater part of the proceeds. That, Sir, is
all that is necessary to say on the principle of the Bill. It is possible, as else-
where, that objections will be raised to this Bill perhaps on principle, perhaps
on detail ; and if so, it may be necessary for me to eater into the matter further.
But for my present purpose what I have said is sufficient to explain why I am.
moving for the corsid ration of this Bill.
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Tae HoNoURABLE THE PRESIDENT : The question is :

“That the Bill to impose a temparary additional duty of customs on foreign salt,
s passed by the Legislative Assembly, be taken into consideration.”

The motion was adopted.

Tae HoNoUrABLE THE PRESIDENT : Clauses 2 and 3. The question -
is that these clauses stand part of the Bill.

Tee HonNouraBLE Rar Bamapuvr PROMODE CHANDRA DUTTA
{Assam : Non-Muhammadan) : Sir, we have something to say on the principle
of the Bill.

TrE HoNoUrRABLE THE PRESIDENT : I did not catch what the Honour-
able Member said.

THE HoNOURABLE Rar Bamapur PROMODE CHANDRA DUTTA:
We have something to say on the principle of the Bill.

TEE HoNoUrABLE THE PRESIDENT: I gave the House ample
opportunity to say what they had to say on the Bill. After putting the question
I waited a long time before I took the vote. The Honourable Member, I am
afraid, missed his opportunity.

Tae HoNoUrABLE Rar Bamapur PROMODE CHANDRA DUTTA:
You were on your feet, Sir, and it was not possible for us to get up.

THE HoNoUrsBLE THE PRESIDENT: The Honourable Member can
speak on any clause on which he wishes to speak. I am putting the clauses
one by one. If he wishes to speak on any clause and if he rises in his place,
I shall certainly give him an opportunity.

TeE HoNouraBLE THE PRESIDENT : The question is :
“That clause 2 do stand part of the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

TeE HoNoUurABLE THE PRESIDENT : The question is :
*‘ That clause 3 do stand part of the BilL”

The motion was adopted.
_ Clause 3 was added to the Bill.

TeE HoNoURABLE THE PRESIDENT : The question is :
“ That clause 4 do stand part of the Bill. =~

Tre HoNouraBrE Mr. SATYENDRA CHANDRA GHOSH MAULIK
(West Bengal : Non-Muhammadan) : Sir, I am afraid I cannot congratulate
the Government upon this Bill. They have no doubt been actuated by a very
laudable desire to encourage the salt industry in India. There is a good deal
for thein to atone for, in respect of their sins of omission and commission in
this respect. The way in which the salt industry in Bengal, for instance, has

A2
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been throttled by them constitutes in fact a most melancholy chapter in the
history of that province. It is something that under the pressure of public
opinion they are beginning to wake up to a sense of their responsibilities. If,
however, the present Bill is to be regarded as an earnest of the manner in which
they wish to proceed, I am afraid the remedy may prove worse than the disease.
The existence of an import duty on salt has, as Government must be aware,
been a sore point with nationalist India and if there is one thing more than the
other for which nationalist India has been crying itself hoarse, it is the total
repeal of all imports in this prime necessity of life. It is a sad reflection there-
fore that far frcm working to that end, Government propose by this Bill to
add still further to the existing burdens of the consumer of salt. It may be
that the burden will fall not on the whole country, but mainly on the province
of Bengal as well as Burma. But, Sir, I venture to think that in these days.
of nationalist outlook the grievance of Bengal or Burma must be the grievance
of the whole of India. Bengal and Burma at present derive the whole of their
salt from foreign sources. Why or how that is so, I will not go into that
question, but the fact remains that things have been so contrived there in the
past that these provinces have not found it possible to be independent of
foreign salt. We may leave aside the case of Burma for the present, for ad-
mittedly this has neither been investigated by the Tariff Board nor by the
Salt Survey Committee. The problem before us at this moment is practically
that of Bengal alone, and that problem shortly stated is how to obtain for
Bengal frem Indian sources the quantity of 500,000 tons of fine white crusted
salt which she at present consumes every year. Of this 500,000 tons, 180,000
tons come from Aden and if Aden is regarded as a part of India for present
purposes—a proposition to which in passing I may state I demur—the question
reduces itself to one (f finding 320,000 tons from India proper. There are, we
know, several centres of production of salt, of solar as well as brine salt, in
India, but their present output both as regards quality and quantity is wholly
insufficient to supply the needs of Bengal. So far as the centres of production
in Madras and Bombay are concerned, it seems to have been accepted on all
hands that they must be left out of account altogether as possible sources of
supply of the Bengal market by reason alike of the quality and quantity of the
salt produced there as well as of the cost of production and transport. The
Tariff Board in fact looked into the sources in Northern India and Central
India or Rajputana as the most likely field for development and expansion
in order to provide for the market in Bengal. The Tariff Board looked forward
also to a substantial increase of prcduction in Aden. As regards the existing
sources in India proper, the Tariff Board pointed out that the normal method
of transport on an econcmic basis from Karachi and Okha.must continue
to be by sea as it is at present, while the salt which is produced at Khewra
and the Rajputana sources is and will be rail-borne. Now, Sir, so far as the
sea-borne salt, that is to say, the salt from Karachi and Okha, is concerned ;
the present total output there is only 25,000 tons and the Tariff Board estimate,
that with sufficient assistance this output in India proper might in the course
of some years be increased to 147,000 tons. Even then it is clear that it will be
wholly insufficient to supply the requirements of Bengal. Apart from that,
on economic grounds the Tariff Board have come to the conclusion that it will
not be in the national interest to afford any protection to these sources by
means of an additional differential duty on foreign salt ; and as far as Aden
salt is concerned, they are also of opinion that it does not require protection.
At the time the Tariff Board were writing this report, the foreign salt was
selling at Rs. 53 per 100 maunds ex-ship, and baging their calculations on that
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iﬁgure and of Rs. 66 which they calculated to be the fair selling price, the Tariff
‘Board estimated that if a protective duty was to be put on, it would have to
be between Rs. 1-4-0 and Rs. 1-6-0 per maund. This increase in the duty

would represeat an additional burden of pearly Rs. 20 lakhs on the Bengal

consumers. The Tariff Board has no hesitation whatever in rejecting the
proposal for inflicting such a burden on the Bengal consumer in the interests

‘of Karachi and Okha. This is how they put their conclusion at page 59 :
« Considering the limited extent to which the natioral interest will be served by

the establishment of the salt industry at Okha or Karachi, it would be entirely unrea-
sonable to ¢xpect the consumer in Bengal to shoulder a burden of this magnitade.”

Taking into account the further fall in the prices of imported salt which
has since taken place, the burden to-day on the Bengal consumer would be
nearer 35 lakhs than 20. Well, Sir, I fail to understand why, in the face of
this express declaration of opinion by the Tariff Board, Government should
think of levying a protective duty on salt. It is true that the Tariff Board
say that so far as the sources of rail-borne salt in India are concerned, it stands
on a different footing from sea-borne salt and that a strcnger case exists from
the national point of view for the encouragement of the production of fine
white crusted salt at Khewra and the Rajputana sources of supply. The
Tariff Board were unable to make a survey themselves of the possibilities of
these sources of supply; but pursuant to their recommendations Govern-

- ment have since caused the survey to be made by Sir Chunnilal Mehta’s Com-
mittee, and for our present purposes we may assume that the manufacture
of salt at these sources can be so developed that in course of time a considerable
portion now imported into Calcutta by sea will be produced in India and sup-
plied direct by rail to the consuming centres. But, Sir, in order to achieve
such a result two things require to be kept in mind. One is that the stability
of prices would have to be ensured if foreign competition was to be eliminated,
and secondly—this is a very important fact which ought not to be overlooked
—that whatever may be done, protective duty or no protective duty, it will be
several years yet before these Indian sources can be developed to any appre.
ciable extent o as to make it unnecessary or unlikely that any import of foreign
salt by sea will continue. It is more than certain that for the next four years
or so, at any rate, Bengal will in any case have to depend to a large extent on
the importation of foreign salt to supply her ordinary needs. Sir, remembering
these two facts, I confess I can see no justification whatsoever for the proposals
embodied in the Bill. Foreign salt is now selling in Calcutta, let us say,
at Rs. 30 per 100 maunds ex-ship. You are going to impose a duty of Rs. 0-4-6
per maund which will raise the price by Rs 28-2-0 per 100 maunds. The price
of foreign salt will then stand at Rs. 64-2-0 per 100 maunds ex-ship. This
would no doubt help to raise the price of Indian salt to about the same level
and thereby ensure a fair selling price for it. If, Sir, this meant that the con-
sumer could depend upon obtaining salt in future at this price dnd nothing
higher, I for one would not mind the temporary hardship which he would be
put to by reason of the immediate increase in the price at which he is at present
obtaining his salt. Sir, I am here to recognise that the advantage of the very
low prices which the Bengal consumer is enjoying to-day i3 an artificial one due
to the uneconomic prices which the foreign manufacturer is charging. The
-danger, however, I apprehend is that as a result of this dusy the Bengal
consumer will not only lose this temporary advantage but will be faced with
the rise of an indeterminate increase. Sir, the power taken in clause 5 (5)
of the Bill, I submit, is wholly inadequate to achieve the object it has in view,
pamely, that of protecting the consumer against the price of salt going up
beyond the fair selling price fixed by the Tariff Board, namely, Rs. 63-11-0.
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By that clause Government is taking power purely to regulate the price of
India preduced salt and keeping it at or below that level, but the foreign salt
is left without any control, without any restrictions. The only limitation on
the foreign product is the duty, but, Sir, all the same the consumer is left
wholly at his mercy. Seeing that India proper will not be in a position for
some years yet to produce all the salt which Bengal requires even including
Aden, seeing that Bengal will yet have to depend for more than 3/5ths of her
present needs on the Red Sea manufacturers, I should like to ask how it is

ossible to prevent the foreign manufacturers from putting up the prices as

igh as they like. I ask how by the mere imposition of this duty you can
save the Bengal consumer from ruthless exploitation by the Red Sea traders
if they should be bent onit. And, Sir, it is elementary that if out of 500,000
tons it is left open to the manufacturer to manipulate the price of 300,000
at any level which his caprice or rapacity may dictate to him it is idle to expect
that the price of the remaining 200,000 tons to the consumer can be kept at a
much lower level however much you might seek by means of your duty to
maintain your control over it. The result will be that in the name of protec-
tion of the whole industry the Bengal consumer will find himself between the
devil and the deep sea, or shall I say the Red Sea. That is the position, Sir.
The benefit you are going to give the consumer—I mean the ultimate benefit,
for admittedly immediate benefit there is none—is a snare and a delusion.
Is that right, is that fair ? Suppose, Sir, on the other hand, the price of foreign
salt is lowered still further than it is to-day, in that case the duty becomes
wholly ineffective. It will no doubt benefit the consumer for a time, but will
hit even the Aden producers very hard, because the Red Sea salt will then be "
able to cut the throat of Aden quite as well as that of Khewra and Rajputana.
Sir, I admit I am not looking very far ahead, but, Sir, the Bill is only a tempo-
rary measure and we are concerned more with the next year or two than with
what may happen in the remote future. I submit, therefore, that it is a hasty
and an ill-considered piece of legislation. It shuts one door only to have
another open.

I beg therefore to oppose the Bill in the name of Bengal.

THE HoNoURABLE S1R ARTHUR McWATTERS : Sir, the Honourable
Member’s speech has been made on one of the clauses, but in point of fact
that being one of the substantial clauses of the Billitisin effect an opposi-
tion to the Bill asa whole, and I think I am in order, Sir, in treating
it as such. I quite agree that there is a good deal that can be said on both
sides on this question. I admit that it is one of those cases where local interests
may from certain points of view appear to conflict with interests of other parts
of India or of India as a whole. I admit that we may be said to be taking
some chances in this matter, that it is not certain that our policy will be suc-
cessful, but I cannot agree with the Honourable Member that the action that
is being taken is hasty or ill-considered. It is hasty only in the sense that
any action of this kind which imposes additional tariff duties has necessarily
to be taken quickly, and that accounts for our inability to consult again the
authorities in the provinces which are mainly concerned. As a matter of fact,
of course, on the Report of the Tariff Board we had the opinions in full of the
provinces concerned and the various associations in those provinces, and we
know quite well what their views would be on this particular Bill which
raises the same issues as are raised in the Tariff Board’s Report. But if action
was to be taken at all, I think it is ine'vitable in the circumetances that actiom
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had to be taken quickly. The real question is, is it worth pursuing the
principle which we are aiming at—the principle yvhlch we have very strong
Teasons to believe has the support of a very consxde?rab.le bedy of non-cfficial
opinion ? That is the first point. The second point is, will our Bill really
enable us to give effect to that policy. And here the Honourable Member
made one or two comments—quite legitimate comments toc—which I think
require an answer. He made a point that we are not really contrelling the price
of imported foreign salt and therefore we shall not be able, in practice, to
stabilise imported prices. Well, Sir, I think he has possibly under-estimated
the effect of that provision in the Bill which enables us to obtain from imported
Indian salt, including Aden salt, the amount of salt which we require
at a fixed selling price. We have in our hands therefore not only the possibility
of bringing down-country more salt from our own sources but of adding to
that 200,000 tons of imported selt at a price which we shall fix. Therefore,
I think, the remaining foreign importers will not be in the s: me strong position
to operate by way of rings and otherwise to raise prices against us. That,
at any rate, is what we hope, and we have scme confidence that this policy
will prevent the foreign importer from acting as has been done scmetimes
in the past. If the Honourable Member will read the relevant passages in the
Tariff Board’s Report, he will see that in the past prices of importcd salt have
on occasions risen to extreme heights owing to various arrangements between
foreign importers and producers, and we hope that the policy which is being
adopted in this Bill will enable us to counter any action of that kind. 1In the
second place, the Honourable Member himself talked about the temporary
advantage which the Bengal consumer was getting from the excepticnally
low prices of imported salt which ruled before this Bill was introduced—some-
thing like Rs. 35 per hundred maunds. That price is, I have no doubt what-
ever, far below the actual fair selling price of salt having regard to cost of
production and freights, and therefore it is not a price which could in any pro-
bability be maintained for any period of time worth having. Therefore, in the
long run, the price of imported salt was bound to rise and the benefit which the
consumer is getting in Bengal and the neighbouring provinces could only be a
temporary benefit. Incidentally, as always happens with salt, the full benefit
of heavy falls of this kind does not at once—indeed ever—reach the small con-
sumer, because salt is for the most part sold in such small quantities that it is
impossible for the small consumer really to get the full benefit of these sudden
drops in the imported price. Therefore, although there is no doubt some force
in the argument that the Bengal consumer will have to pay higher prices than
he has been paying recently, I think that the arguments that are occasionally
used on this subject are apt to be exaggerated. We hope, Sir, as I explained
before, that our policy will not do any serious harm in the long run to the con-
sumer. It isan experimental policy. It will remain in force for only one year
and the great advantage of this method of procedure is that we gan, if neces-
_sary, at the end of the year remove this duty without causing any particular
upset. For, if we had followed the Tariff Board scheme of Government taking
control of imported salt, it would be a very difficult matter indeed to recede
from that position.

TaE HoNoURABLE THE PRESIDENT : The question s :
“ That clause 4 do stand part of the Bill.”

The motion was adopted.
Clause 4 was added the Bill.
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Clauses 5 and 6 were added to the Bill.
Clause 1 was added to the Bill.
The Title and Preamble wereadded to the Bill.

TeE HoNoURABLE S1R ARTHUR McWATTERS : Sir, I move that the
Bill, as passed by the Legislative Assembly, be passed.

TaE HoNouraBLE Rai Bamapur PROMODE CHANDRA DUTTA
(Assam: Non-Muhammadan) : Sir, T oppose the passing of this Bill. I do so
on various grounds. In the first place, Sir, I would ask the House to consider
what our positionreally is. Three-fourths of the salt consumed in this country
is produced locally and the remaining one-fourth is imported from foreign
countriesand the whole of this salt is practically absorbed by the Bengal market.
This Bengal market serves besides the province of Bengal, Assam, from which
I come, and the province of Bihar and Orissa. It is for these provinces to say
whether they will go in for cheap foreign salt, or consume the salt produced
in India and pay a higher price for it. They have made their wishes in the
matter perfectly clear. The Bengal Council is against the import duty, the
Bengal National Chamber of Commerce is against it, the Indian Association
in Calcutta is against it, and the entire Bengal Press is against it. I ask my
Honourable friends from other parts of India whether by virtue of their superior
numbers they are justified in riding roughshod over the feelings of the Bengal
people. The position of Assam and Bihar and Orissa is the same in this matter.
If these provinces are forced to submit to a burden of that sort against their
will, I for myself despair of the future of our inter-provincial relations. Iam
indulging in no hysterics. The fear is well-grounded and is freely and widely
expressed. An import duty is good in certain circumstances, but where it
involves the exploitation of your neighbour, it is better that you fight shy of
it. If exploitation by a foreign power is bad, exploitation by one’s own people
isalsoanevil. Secondly, Sir, I appealto the Government to say whether
they are not treading on uncertain grounds. The Honourable the Finance
Member, if he has been correctly reported, said in the other House
that in imposing this duty he was treading on uncertain grounds.
If that is so,is it fair, I ask in view of this wuncertainty, to burden
Bengal with a burden of this magnitude ? Thirdly, Sir, as the Honour-
able the Finance Secretary has said, Local Governments have not been
consulted on this Bill. This, I submit, ought to have been done. If
this had been done, I think they would have found that there is strong opposi-
tion to the Bill which they are not in a position to face. It has been said that
7/8ths of the proceeds from this additional duty will be spent on the provinces
concerned, namely, Bengal, Bihar and Orissa and Assam. Sir, these provinces
have their own Legislative Councils and they know how to tax themselves for
their own purposes. This act of the Government of India is an usurpation
of the functions which belong to them.. There are interests which for them
are far more urgent than the charitable one of supporting Okha, a port in an
Indian State, and Karachi. For all these rcasons, I submit that this Bill
ought not to be passed.

Tae HoNoURABLE THE PRESIDENT : The questionis :

““That the Bill to impose a temporary additional duty of customs on foreign
salt, a3 passed by the L>gislative Assembly, be passed.”

The motion was adopted. -



WHEAT (IMPORT DUTY) BILL.

Tae HoNOURABLE MR.J. A. WOODHEAD (Commerce Secretary) v Sir,
I move that the Bill to impose a temporary duty of customs on the importation
of wheat, as passed by the Legislative Assembly, be taken into consideration.

Sir, this also is a temporary measure, the main provision of the Bill being
the imposition of a duty on imported wheat for a period of one year ending
the 31st March, 1932. It will perhaps be convenient if I commence my remarks
by a short review of the statistical position in regard to Indian wheat, as this
will perhaps enable me to explain to Honourable Members the main facts
which weighed with the Government in coming to the decision that action
should be taken on the lines of this Bill. During the five years previous to
1928-29, the production of wheat in India was in excess of the internal demand
and during these years India exported considerable quantities of wheat. The
position was reversed in 1928-29 and 1929-30. The crops reaped in the years
1928 and 29 were below normal, the amount of wheat produced being below
the amount necessary to meet the internal demand, and during the two years,
1928-29 and 1929-30, large quantities of foreign wheat were imported into
India. In 1928-29 the imports reached the high figure of 550,000 tons, and in
1929-30, although they were rather less stillthe amount was as high as 350,000.
These large imports were not unexpected, as naturally when the Indian pro-
duction falls below the Indian demand the gap must be made up by the im-
portation of foreign wheat. In 1930 the position again changed. Instead of a
short crop the Indian crop that year was a bumper one, being one of the largest,
if not the largest, on record. The estimated crop in that year was just under
104 million tons. With such a large crop it would be natural to expect that
imports in the year 1930-31 would fall to the normal figure, somewhere about
50,000 tons, and that exports would be on a considerable scale. During the
first six months, that is up to October, 1930, the expected happened, although
perhaps the exports were not on such a considerable scale as might have been
expected in view of the size of the crop. Up to the end of October, 1930 exports
amounted to about 190,000 tons. Imports were small. Practically no foreign
wheat had come into Calcutta up to October, 1930 and the imports into
‘Bombay were not large, being about 20,000 tons. During the year 1930 world
wheat prices fell precipitately, and up to about the middle of December of
the same year the price of Indian wheat fell with world prices. The price at
Karachi about the middle of December 1930 was less than half what it was
at the beginning of the year, that is in January, 1930. Up to October-Novem-

er, Sir, the position then was that a considerable amount of wheat had been
exported, imports were small and the prices of Indian wheat in the internal
markets had fallen proportionately to the fall in world prices. The position
changed however about the middle of December, 1930. The internal price of
wheat in India rose substantially and lost its relation to world prices, in other
words, Indiah prices rose above world parity, exports ceased and imports
increased very considerably. The increase in imports was very marked in the
four weeks ending the 28th of February, for during that period over 50,000
tons of foreign wheat arrived at the ports of Calcutta and Bombay. The posi-
tion at that time was therefore this ; Indian wheat prices, although they were
at a very low level, at a level at which the return to the cultivators was very
small, had ceased to have a definite relation to world prices ; exports had al-
together ceased and foreign wheat was being imported in very considerable
quantities. In addition, we had information that orders hLad been placed for
& considerable amount of Australian wheat for delivery during March and
succeeding months. It was these circumstances which raised the question

( 451 )
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whether it was not desirable to impose an import duty on wheat in orler to
assist the Indian producer by preserving for Indian wheat the home markets
in India.

I should now like, Sir, to explain as shortly as I can what in the view of the
Government of India an import duty can do in existing circumstances and what
it cannot do. 'When an import duty is imposed one normally expects the price
of both the imported and the indigenous article to rise, and not only to rise
but to rise to the full extent of the duty imposed. That is what normally
happens, because in those cases it is the cost of the imported article which
regulates the price in India. If that condition is fulfilled, that is, the internal
price is regulated by the cost of importation, then the imposition of an import
duty increases the price of the indigenous article in India. But if that condition
js not fulfilled, the imposition of an import duty cannot have the result of raising
internal prices. That condition, Sir, js not satisfied to-day in India in the case
of wheat, and that jt is not satisfied is shown clearly by the fact that, although
the heavy duty of Rs. 2 per cwt. imposed by the present Bill came into force
from the date of the introduction of the Bill, that is the 20th of March, the
price of wheat in the markets of Northern India to-day is not higher, if anything
it is lower, than it was when the Bill was introduced. The reason why the
price of wheat in India does not increase as a result of the increase in the rise
of imported wheat consequent on the imposition of the import duty is the exist-
ence in India to-day of a large surplus stock of Indian wheat. It is difficult
to say exactly what that surplus is, but I think there can be no doubt that the
surplus is quite a large one. Now, Sir, so long as there is a large exportable
surplus of wheat in the country the price of wheat in India cannot depend on
the cost of importation and it is impossible therefore for an import duty to
operate in what is considered the normal manner by raising the price of the
indigenous article. So long as this large surplus exists the imposition of an
import duty will have little effect, if any, on prices in India, and the main
advantage which will accrue to the Indian producer at the present moment
and under existing circumstances is that the duty will, by preserving to Indian
wheat the market at the main ports and their immediate neighbourhood,
enlarge considerably the markets in which the Indian producer can dispose
of his crop.

Perhaps I might now give some indication to the House of the size of the
market which if the Bill becomes law will be secured for the Indian producers
The consumption at the areas at and immediately round the principal ports is
estimated at from 450,000 to 500,000 tons a year. Our information is that
the total quantity of wheat for which orders have been placed before the 1st
March for delivery after the 1st March is approximately 150,000 tons. If this
figure of 150,000 tons is deducted from the figure of 450,000 tons the balance is
300,000 tons, and that is I think, Sir, a fair estimate of the market likely to be
secured to the Indian cultivator. But there is sornething beyond that, and it is
this. If the difference between Indian prices and world prices should move
further apart, and I think, Sir, it would be a wise man who would prophesy
that that is impossible, we might reach a point where foreign wheat could not
only displace Indian wheat at the main ports and their immediate neighbour-
hood, but might travel upcountry and displace Indian wheat in the upcountry
markets. If that should happen, the extent of the market lost to the Indian
producer would be very much in excess of 300,000 tons. This possibility
weighed coneiderably with Government in ccming to their decision to introduce
this Bill. The Bill, Sir, will therefore not only secure to the Indian prcduce
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the markets at the principal ports but is a measure of protection or insurance
against the upcountry markets being lost to the Indian cultivator, and in
considering the benefit which the Bill will confer and which will accrue to the
Indian producer, I would ask Honourable Members to bear that point parti-
cularly in mind.

As regards the amount of the duty, the view which Government took was
this. In determining the duty, it was impossible to follow the usual method
of comparing the fair-selling price of Indian wheat and the price of imported
wheat. In the first place, it is extraordinarily difficult to determine the
fair selling price of an agricultural product, and, seccndly, as I have tried to
explain, under present circumstances, there are no mearns available by which
that fair selling price can be secured. In the second place, it is quite impossible
to determine the future course of the price of foreign wheat. In these circum-
stances, Government came to the conclusion that it was impossible to fix the
duty on what is considered the usual method that should te adcpted, and they
decided that the best way would be to fix the duty at such a rate as would be
really effective for the purpose in view, namely, to secure the Indian market
for Indian wheat and to impose the duty for one year only, because conditions
in these abnormal times may change so rapidly that the position at the end of
March, 1932 may be entirely different from what it is to-day. Again, Sir, there
was the less objection to this course because, as I have explained, o long as
there is a large exportable surplus in India, the price of Indian wheat will not
be regulated by the cost of importation ; in other words, the price in India will
not rise by the amount of the duty.

The Bill, in addition to a duty on wheat, also seeks to impose a duty on
wheat flour. That, Sir, is eonsequential. It is obvious, Sir, that if it were
possible for foreign wheat flour to undersell wheat flour made from Indian
wheat at the principal ports, the very object of the Bill weuld be endangered.
Not only would the object of the Bill be defeated, but the millers at the principal
ports would be compelled to close down as it would be impossible for them,
deprived asthey would be of cheap foreign wheat, to compete with foreign
flour. There is at present an import duty of 20 per cent. ad valorem on wheat
flour and at first Government tended to the opinion that in view of the probable
level of wheat prices in India, it was unlikely that the danger of the import of
foreign flour would materialise. On reconsideration, Sir, they finally came to
the conclusion that it would be unwise to run this risk and the Bill now before
this House provides for the same duty on wheat flour as on wheat. I might
say, Sir, that the imports of wheat flour into India are practically negligible
and therefore the imposition of this duty on wheat flour will not interfere with
any established trade.

I now turn, Sir, to clause 3 of the Bill, which seeks to exempt from the
import duty wheat ordered before a certain date. This clause has been in-
cluded because of the position of the mills at the principal ports. As I have
already tried to explain, ordinarily the price of an imported article on which a
duty or an additional duty is imposed is raised by the full amount of the duty.
When this is the case, the importer is in a position to recoup himself for the
extra cost he has incurred on account of the duty ; and this, Sir, explains why
when a duty is imposed it ordinarily takes effect at once, and no concession is
made to merchants and others who have already placed orders ahead. In
those circumstances no concession is given or required, because the importer
can, owing to the increase in price consequent on the duty, recoup himself for
his increased expenditure. That is, however, not so in the present case. I
have alsotried to explain that so long as there is an exportable surplus of wheat
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in India, the imposition of the duty cannot be followed by corresponding
increase in the price, and if no concession were made, the mills would be
unable to recover the additional expenditure which they would have to
incur in consequence of the duty from their customers. Thiz would,
Sir, be a most serious matter for the mills at the ports, because the burden
would be a heavy one. The duty of Rs. 2 a cwt. is Rs, 40 a ton and the House
will obtain some idea of the burden imposed if I remind them that on a single
cargo of 5,000 tons the duty payable will be Rs. 2 lakhs. It is this abnormal
position as regards the effect of an import duty on wheat which makes this
unusual concession necessary. To refuse this concession wou!d place the
mills at the ports in a most difficult financial position and certainly might
drive them to bankruptcy. Again, Sir, I should like to remind Henourable
Members that India has a considerable export trade in wheat flour. The ex-
ports from Bombay to countries of the Near East and Africa average between
50,000 and 60,000 tons a year, and Calcutta also supplies 20,000 tons to Burma.
The mills at Bombay can obviously only retain this export trade if they have
the advantage of cheap foreign wheat. Deprive them of that advantage and
they must inevitably lose for the time being that export trade, and I feel sure
that Honourable Members will realise that if a trade is once lost it is extremely
difficult toregainit. That, Sir, is another reason for the exemption contained
in clause 3 of the Bill. As regards the actual effect of this exemption we have
made every endeavour to obtain accurate information, and our information
points to the conclusion that the total quantity of wheat which will be
exempted under this clause is something less than 120,000 tons.

The only other clause to which I need draw attention is clause 5 which
empowers the Governor General in Council, after such enquiry as he thinks
necessary, to remit or reduce the duty imposed by the Bill on wheat and wheat
flour. It is, I think, obvious that if the exportable surplus, to which I have
referred, should be absorbed or otherwise removed and the duty should become
fully effective in raising the price of wheat in India, then Government would
have to consider, and consider very carefully, whether a duty as heavy as
is proposed in the Bill would not place too severe a burden on the consumer.
Whether it will be necessary to exercise this power or not it is impossible to
say, simply because we cannot foretell the future prices of wheat ; but if it
did appear that the heavy duty was becoming a serious burden on the consumer

it is, I think, right that the Governor General in Council should have power to
relieve the consumer of that burden.

Sir, I move.

THE HONOURABLE RaAI BAHADUR Lara RAM SARAN DAS (Punjab :
Non-Muhammadan) : Sir, the depression in the price of agricultural produce,
1 A especially of wheat and jute, this year has been quite

o unprecedented. I understand that such low prices have

never before been experienced. In the Punjab, in certain areas, wheat has
been sold at Rs. 1-4-0 a maund. Those who live on agriculture are in a very
bad plight. The average rate which forms the basis of revenue assessments
in the Punjab varies in different districts, but in no district has this average
been taken below Rs. 2-2-0 & maund. I think, Sir, that in this fact the Honour-
able Mr. Emerson, who has done several settlements in the Punjab, will bear
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me out and, if ] am wrong, correct me. The zamindars have to pay land
revenue which has been fixed on this basis, and it is now a clear fact that
a great number of zamindars have not been able to meet land revenue out of
their agricultural produce and have paid the revenue from their savings.
In the Punjab, Sir, this position has been very well explained by His Excel-
lency the Governor of the Punjab while speaking at the annual meeting of the
Northern India Chamber of Commerce on Saturday last. I will only cite a few
extracts from His Excellency’s speech to prove the extent of distress that
prevails in the Punjab :

‘“We had then a good wheat crop on the ground and some basis for hope that it
represented money. Prices of other agricultural produce, as, for instance, gur and gram,
were then satisfactory and firm. No one was prepared for the dramatic and general fall
which was so soon to take place in the price of practically all agricultural produce—wheat,
cotton, rice, gur, barley, maize, etc., all sharing in the collapse, or for the pitch, to which
the decline would go. This disastrous and universal fall came upon us like a thunder-
clap. It was upon this situation of widespread depression that the civil disobedience
movement supervened with cumulative effect. I need not dilate on this or on the severe
loss which firms and individuals have suffered with capital, either owned or borrowed,
locked up in stocks, interest charges piling up and overhead and establishment expen-
diture outgoing with no incomings.”

A reduction in the railway freight on wheat to Karachi and Howrah was
the result of the recommendation of the Punjab Government. How far this
reduction has helped the Punjab agriculturist it is so far difficult to say,
because from the very day that the reduction in freight came into force
there was comparatively an equal fall in the price of wheat at the ports. His
Excellency further on observed :

““ No one is more conscious than myself of the sensitiveness of the balance, in which
our fortunes in the Punjab lie. A country of pearant proprietors and small holdings,
we cannot afford to restrict agricultural producticn. Cur agricultural population, if
divorced from tillage, has no second string to its tow. It has no mills or mines, as in
some other provinces, in which to seek paid employment when agricultural prospects
frown on it. Its main wealth lies in the 34 crores of rupees which the Government has
invested in irrigation, with a view to ensuring a permanent output of agricultural produce,
and we must stand or fall on that, though I believe in the long run over a series of years,
whatever the vagaries of prices, it is as firm a foundation for prosperity, if not firmer
than many others.”

I will now, Sir, give the reasons which are assigned to this unprecedented
fall in prices. Some people hold that the demand for wheat has grown out of
all proportion ; others say that more areas of land under wheat have come into
cultivation. As far as these two statements are concerned, Sir, I am of opinion
that both of them are wrong as they are not based on facts. From the state-
ments* that I am presenting to this House it is proved, Sir, that the annual
consumption of wheat in India has been in the vicinity of about 8} million
tons a year. Tn this statement it will be found that from the year 1910-11
to 1912-13 the average annual consumption was 85,39,918 tons; from
1913-14 to 1917-18 it was 86,17,120 tons ; from 1918-19 to 1922-23 the con-
sumption was 87,11,760 tons and from 1923-24 to 1928-29 it was 86,19,566
tons. So, Sir, there has been no appreciable increace in the annual
consumption of wheat in India. So far as the area which has been under
wheat is concerned, a perusal of this statement will also prove thaft t.he-
area under wheat has been in the vicinity of 3,10,00,000 acres. I will cite
gome figures to show how this area has differed from time to timz. In the year
1923-24 the total area under wheat was 3,11,81,000 acres ; in 1924-25 it was
8,17,74,000 ; in 1925-26 it was 3,04,71,000 ; in 1926-27 it was 3,13,03,000 ; in
1927-28 it was 3,21,93,000 ; in 1928-29 it was 3,19,73,000, and in 1929-30 it.

*Printed as an Appendix this number.
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was 3,13,47,000. The Honourable Mr. Woodhead while moving for consider-
ation of the Bill has said that in the year 1929-30 the wheat crop was sub-normal.
With due deference to him, Sir, I say that the Government Blue-Books do not
tally with his statement. In that year the yield was 1,03,53,000 tons, which
is above the normal consumption of wheat in India. How he says that in
that year the crop waslow cannot be understood.....cv0ue.s

TeE HoNOURABLE MR. J. A. WOODHEAD : What year ?
. THE HONOUBABLE Ral BAHADUR Lara RAM SARAN DAS: 1929-30.

THE HoNOURABLE MR. J. A. WOODHEAD : No. I said, Sir, the crop
reaped in 1929 was below normal.

THE HONOURABLE RATI BAHADUR Lata RAM SARAN DAS: Sir, the
figures for 1929 alone have not been published and to are not before me ;
otherwise I would have dealt with those figures as well.

TBE HoNOURABLE MR. J. A. WOODHEAD : The crop reaped in 1929 is
usually referred to as the crop of 1928-29.

TaE HoNoURABLE RAr BaHADUR Lara RAM SARAN DAS: Then,
Sir, 1 am right. The crop of 1928-29 was 85,91,000 tons. Even in that year

we are practically near the average and therefore I must differ from my
Honourable friend the Commerce Secretary.

Now, Sir, I will come to the question of the effect of the dumping and the
effect of this Bill in stopping such dumping. I consider that this Bill is ad-
mittedly a temporary device, and, in my opinion, this matter is sufficiently
important to require a permanent settlement of principle. The import move-
ment into India is only to be justified in geasons of real scarcity, that is, when
the price of wheat goes over Rs. 5 per maund and is above the import parity.
If there were no import, surpluses in one Indian crop would go to fill up with-
drawals on reserves in short seasons and there would be a natural balance in
the country. But when one sees the shortage replaced by import and the sub-
sequent surplus lying about saleable only at ridiculous rates, and even then
forced down to still lower levels, it becomes a serious matter. In my opinion,
the proper device is to permit import of wheat by _licence, and licences need
only be granted if there is an obvious need for relief of consumers owing to
shortage in the country.  Government cannot avoid their primary duty
in this matter.

I may mention, Sir, that the essential difference between India and
other parts of the world is that India has over 350 million customers within
her own boundaries and that at best, in an article such as wheat, her export-
able surplus in the most favourable years is relatively a small percentage of
her production. Letting wheat into India at present is sheer dumping, and
unfortunately, behind some of these transactions, is simply a regulation to
suit the settlement of speculative transactions. This unprecedented fall in
prices in agricultural produce was the subject of an adjournment motion carried
in the Punjab Legislative Council in January last. Now, Sir, there are all
sorts of rumours current that from Soviet Russia a very big cargo of wheat
is likely to come roon into the Indian market. Some time back, Sir, I did
put a question in this Honourable House inviting the attention of the
Government to the book published by Messrs. Martin Lawrence, Limited,
London, ‘““ The Five Year Plan of the Soviet Union . As regards this book,
Sir, even eminent British journals have spoken in appreciative terms.
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4¢ Russia,’
says the Economist,

‘is making an experiment which is of intense interest not only to herself but to the
world at large. What is this experiment ? Itis called ‘the Piateletkor '—the five-year
plan of building up & new industry and a new agricultural system, a gigantic effort of a
nation covering one-sixth of the world’s surface to push through an industrial technical
revolution in five years under entirely new methods of State control.”

The Week End Review says :

‘It is impossible to give too much attention to the economic forces shapingin
Europe’s eastern extremity, on the flve-year plan. Everywhere there are questions about
it. Every one must decide what attitude they will take up towards it. But the facts
are first of all necessary. In this book, one of the leaders responsible for carrying out
the plan writes in detail of its economic and political meaning and gives figures of the
achievements up to the end of the second year.”

In this book, Sir, Mr. G. T. Grinko gives very useful information re-
garding the danger which is ahead of India. Soviet Russia will dump soon into
India wheat, cotton and other agricultural produce to endanger its economic
position. I donot want to be long on the subject. If allowed I shall read
only small extracts from this book which concern wheat and the area of
land under wheat cultivation. I should also like to say, Sir, that two years
of this five-year plan have proved a success. So, the idea that this book
was gossip does not now hold gocd. The Morning Post of 5th March,
1931, says :

‘“A FIVE-YEAR PLAN.

It has always been counted wise to learn from the enemy. The Terrible Sect, which
governs and owns Russia and the Russians are; certainly the enemies of what they nick-
name Capitalism, or what we prefer to call Western or Christian civilisation, and in parti-
cular of Great Britain and the British Empire. They have their plan—to create in five
years such a surplus of all commodities as will swamp and destroy our industries and
agriculture. They drive ahcad with such cruelty and slavery as a cloud of witnesses
report ; but there is no sense in denying the formidable nature both of their design and
their preparations. Have we any plan to oppose to them, or do we merely drift from one
expedient to another, as before the attack of the Prussianin 1914 ¢ Now there are, as
then there were, defeatists and temporisers, secret agents, allies and converts to the

enemy.....

TeE HoxoURABLE THE PRESIDENT : Order, order. It has never been
definitely ruled in this House that it is out of order for an Honourable Member
to read long extracts from newspapers, but I would point out to him that it is
a matter of some doubt and in any case it is a most unusual course to take.

THE HoNOURABLE Ral BABADUR Lara RAM SARAN DAS: I have
been citing these only to prove what the Soviet Republic anticipated
tco accomplish in five yearsand that in the first two years they have
‘accomplished more than they anticipated. I simply gave those extracts from
newspapers to prove that I was right in my statement and my svbmission was
based on the authority of these British newspapers. However, Sir, I will not
go further into the newspaper reports, and will confine myself to saying that
there is a great danger ahead from the Soviet Republic, and I will simply
now say how and in what rapidity they are bringing land under cultivation.
This is relevant because this affects our future prospects of prices, and in
case no safeguards are now adopted against this dumping into India, the
Indian economic position two years hence will be very dangerous. It is with that
view that I want to place this information before the Government so that they
may be prepared for this dumping and to stop wheat imports entirely when
the time comes.
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Tae HoNOURABLE SARDAR Bamapur SHIVDEV SINGH UBEROI
(Punjab : Sikh) : This is the first step towards that end.

- TAE HoNOURABLE Ra1 BAHADUR Lara RAM SARAN DAS: Yes. In
case you allow me, I will be very brief as regards this five-year plan, because
I think it is my duty to place before the Council what that plan is. I will not
go into detail and I will request Honourable Members to go through this book
and the statements I present to this House. I will simply give a few promi-
nent extracts.

TaE HoNoURABLE THE PRESIDENT : It would be better if the Honour-
able Member would give the facts instead of repeating over and over again
that he is going to do so. For the last five minutes the Honourable Member
has said hardly anything but that he will give the facts to the House. Will the
Honourable Member give the facts, and I hope he will spare the House long
strings of statistics. ‘

TAE HoNOURABLE RA1 BAHADUR Lara RAM SARAN DAS: Very good,
Sir.

Page 148 of the book :

‘“ The five-year plan provides that the planted area in the socialized sector stkall be
increased by 1933 to 27 million hectares, as against the 23 million hectares in 1927-28.
Of the total, 5 million hectares will be planted by state farms, and 22 million by collective
farms.”

Then there is a note to that on page 149, which says :

““Since this was written the process of collectivization has been greatly.accelerated.
In 1928-29, the second year of this period, the accomplishment exceeded the original
provisions of the plan for 1932-33. Of the total area of 90 million hectares sown in the
spring of 1930 (as of June 25) the socialized sector comyprised almost 36 million hectares,
or 40 per cent., i.e., more than twice the proportion contemplated for the end of the period
in the five-year plan. Of the 36 million hectares in the socialized sector 33-045 million
are in collective farms and 2-034 million in state farms. Under the revised estimate,
this last will increase to 7-6 million hectares in 1930-31.”

Again, Sir, on page 151 :

¢“ Under the five-year plan it was proposed to increase the area under cultivation in
state farms to 5 million hectares in 1929-30 with expectations of attaining 2-1
hectares in 1929-30 (sic), However, thanks to the success achieved in the first
year of the period embracad by the plan, as well as to capital investments twice
as large as originally provided, and to the tremendous interest taken in the develop-
ment of state farms by all the economic regions and national republics in the Soviet Union,
it has been possible to project a revised programme which though much increased, is still
entirely feasible.”

Page 162:

*¢ 15 million hectares of new lands, chiefly in the Steppe region« east of the Volga
will be added to the productive area.”

From this it appears that in the near future Russian wheat will be heavily
dumped into India. It is already being dumped into England at very cheap
prices. SoI hope that if the object which has made the Government of India
bring this Bill is not achieved by the duty imposed, and which seems likely,
the Government will come forward and totally stop the import of foreign
wheat into India to prevent economic disaster.

TaE HoNouraBLE MR. BEJAY KUMAR BASU (Bengal : Nominated
Non-Official) : Sir, my position as a Member of this House from Bengal
makes it extremely difficult for me to steer clear of the Scylla of the Bengal
consumer on the one hand and the Charybdis of the Punjab wheat growers on
the other. I am most anxious to refrain from saying anything which will
justify anybody in calling me parochial. I may therefore at once say that I
intend to support this duty. But, Sir,—I am afraid there is a * but *’ however
much I may wish to avoid that expression—but, Sir, the great solicitude and
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concern which the Punjab wheat growers have been fortunate encugh to enjoy
at the hands of the Central Government, thanks I suppose to the existence of
the Punjab influence in the Government, is a painful and humiliating reminder
that the Bengal jute growers have not received any sympathy from that source,
nor have they had the good fortune to secure a god-father in the Government,
either Central or Provincial. The case of the Bengal jute growers, Sir, is, if
I may say so, if anything more pitiful and more heartrending than that of the
agricultural population of the Punjab, whose rural districts are comparatively
in more affluent circumstances. It has been variously estimated that the loss
this season in jute is somewhere near about 20 to 30 crores. As a matter
of fact, Sir, while I can only say that the loss is colossal, I will not commit
myself to any particular figure. I cansay this as an indisputable fact, that the
price at which jute has been selling is less than half the cost of production of
that commodity. Sir, the jute growers therefore not only did not get anything
for their pains, but they are seriously out of pocket, and it is well known that
for a jute grower to be out of pocket means to be furthermore in the iron grip of
the moneylender. No words of mine can convey adequately the universal and
acute distress that has been prevailing in the jute districts of Bengal. Con-
ferences were held ; the Chambers of Commerce had discussions ; the Provincial
Government met representatives of the trade ; the Governor was interviewcd
and waited upon in deputation ; pamphlets were broadcasted ; editorials were
written in newspapers ; schemes were made. But what has been the result
of all this ? The mountain in labour produced a mouse, and in this case the
mouse was a short leaflet issued by the Government of Bengal urging a smaller
crop for the next year. If I remember rightly, Sir, the Finance Member
himself admitted that if the trade could put up a scheme something could be
done in the case of a monopoly crop like jute. I find, Sir, that inthe case of
a commodity like wheat, which is only a 15 per cent. monopoly so far as India
is concerned, the Government has been moved to action ; but in the case of a
cent. per cent. monopoly like jute they have thrown up their hands and said
nothing could be done. While I congratulate the Punjab wheat growers on
their good luck and on their having been fortunate enough to move the stony
heart of Government into action, may I urge all my friends from the Punjab
and other provinces to help us and enable us from Bengal to move that stony
heart to do something at long last in the cause of the rural population of
Bengal which is suffering the most acute distress at the present mcmeni.

TRE HoNoUrRABLE KHAN Bamapvr CHAUDRI MUHAMMAD DIN
(East Punjab : Muhammadan) : Sir, it is a source of great gratification that
the Government of India has at last agreed as a temporary measure to an
import duty on foreign wheat. The current price of wheat and other agricul-
tural produce is much below the cost of production. In my own case this year,
in some of my holdings the produce has been insufficient to pay even the land
revenue and abiana, in spite of the fact that the Punjab Government had
remitted a part of the land revenue and abiana on cotton and rice. Sir, the
sad plight of small cultivators, who have no other sources of income, and who
constitute the preponderating majority of the agricultural population, may
well be imagined. An Honourable Member in the other House the day before
vesterday told us that zamindars in some parts had to sell $heir daughters to
find money to pay the land revenue. This being the case, Sir, I view with
grave apprehension the insertion of clause 3 in the Bill which exempts from its
operation foreign wheat already ordered. This clause will defeat the very
aim and purpose of the Bill. We do not know the exact amount of wheat
which has been already ordered. As the situation is very acute, I would very
strongly urge that having regard to the greatest good of the greatest numbey

B
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the clause may be entirely deleted from the Bill. No such provision has been
made in the case of the duty on kerosene oil and sugar, and there is no reason
'why exemption should be made in the case of wheat. If traders in wheat
will suffer loss, then the traders in kerosene oil and sugar will also suffer loss.
Sir, if there are any special reasons which require that wheat traders should be
treated with consideration, then I submit that Government’s duty to protect
the peasant, the man behind the plough, is still more urgent. Government
should not take away with one hand that which it has given with the other.
I am not less anxious than anybody else to protect the legitimate interests of
traders in wheat. All I want is that the interests of the peasantry should not
suffer for the sake of big syndicates. ‘‘A bold peasantry, the pride of its
country, when once destroyed, can never be replaced.”” If Government can
meet the requirements of the cultivator by some other measures, such as tem-
porary reduction of land revenue, reduction of railway freight to Calcutta,
I shall have no hesitation in withdrawing my objection to the clause. The
agricultural distress is an all-India problem and it is unreasonable to ask the
Punjab Government to make good the loss to the railway, as I suppose, is
being done. 8ir, I ask the Government of India to look at the problem from
the point of view of the agricultural position which will obtain a few months
hence. By the time the next harvest comes, the borrowing capacity of the
already heavily involved zamindar will be exhausted and in the majority of
cases there will be nothing left to pay the Government revenues ; and, Sir,
there might be a movement for non-payment of land taxes, because of the
sheer necessity of the case. I wish the Government of India to pay more
serious attention to this matter than they have done so far. We should try
to forestall the evil, and not to wait until it is upon us. Sir, over-production
is said to be the main cause of the present agricultural distress. But I think
that one reason is that Russia is selling, and intentionally selling, wheat at
very cheap rates, as observed by my Honourable friend Rai Bahadur Lala
Ram Saran Das. Because of the stipulations of the trade agreement with
Great Britain and other countries they cannot embark on direct propaganda,
but they can, and I think they are trying to, create widespread agrarian dis-
content by lowering the prices of agricultural commodities which they can
produce in large quantities.

Sir, with these remarks I oppose clause 3 of the Wheat Bill.

THE HONOURABLE SaRDAR Bamapur SHIVDEV SINGH UBEROI
(Punjab : Sikh) : Sir, this is a measure about which there can be no two opinions
from the Indian point of view. My Honourable friends from the Punjab,
Rai Bahadur Lala Ram Saran Das and Khan Bahadur Chaudri Muhammad
Din, have referred in harrowing terms to the sad plight of the producers of
wheat in the Punjab. The very gentleman told me the day before yesterday
that he is the owner of 20 rectangles of land which comes to 500 acres and he
had to send Rs. 600 from here, possibly from his daily allowance, to meet the
revenue demand of the Government. This shows that the gentleman, whois the
owner of 500 agges in the Punjab, has not been able to get so much from the
produce of land as to be able to pay the water tax and the land revenue ; and
this is all the more reason why we should congratulate the Government on
bringing forward such a Bill. At present it is temporary for one year, and let
us hope that circumstances will improve in the next year and there will be no
necessity for the continuance of such a measure next year. Let us hope that
conditions would differ, let us hope that the export of Indian wheat would
take place and would fetch a suitable market for its produce and also get a
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better return for all the labour involved in .agriculture. (The Honousable Rai
Bahadur Lala Ram Saran Das: * Question ?”.) This is a point which I
would also urge at this moment, that if the conditions do not improve and if
the agricultural produce of India does not find its way beyond the shores, it
would be a serious problem for the Government to consider the question of
the land revenue and the water cess, becausc the settlement of rates was
made in the Punjab at a time when the rates of whcat, etc., were much higher
than what they are this year ; and it is a truism that at the present rates, no
agriculturist, big or small, will be able to pay the high land revenue and the
high water rates which are levied in the Colony districts.

Whilst congratulating the Member in charge of this Bill on behalf of
Government, I have got my misgivings also about clause 3. Tradersare gen-
erally very shrewd people and money is such a thing in the world which per-
haps leads the human mind to many mischiefs and especially trade tricks. It
is not likely that this clause may take away very much the good effects of this
measure. Though the Bill was brought into the Legislative Assembly two
days ago, and in this House to-day, people outside knew that such a measure
was in contemplation and the shrewd traders may have got scent of it and
may have entered into agreements which may not be all real, but only to
make money out of this bargain. I suggest to the Honourable Member,
whether something might n6t be done to revise this clause which I fear may
take away with one hand that which is given with the other. Another clause
which strikes me, Sir, is the provision in this clause 3 (1) :

““ Provided that in all cases documents showing that the contract of sale has been
made under these circumstances are deposited with the Customs Collector before the
1st day of May, 1931.”

I would very much like that this period is reduced by 15 days and we have
the 15th April instead of the 1st May, because one month is a long time in which
the documents about consignments may be signed, received and got from the
different countries which are importing wheat into India, and the good effects
of all this legislative measure may all be takenaway. I am sure this measure
would help very greatly in bringing the produce of wheat-growing provinces
to the port towns. Even a small reduction in the railway freight has brought
that good effect. I was told by His Excellency the Governor of the Punjab
the other day, when I had the honour of interviewing him, that about 2,500
tons of wheat have, since the rates were reduced, gone from the Punjab to
Calcutta and Karachi. I am sure that this Bill, if passed, would certainly
help a great deal the wheat-growing province to send their produce to port
towns, and this measure should be considered as a beneficial measure for the
wheat growers and we must whole-heartedly support it.

My friend, the Honourable Mr. Basu, who is not in his seat, complained
on the absence of such a Bill for the jute producers in Bengal. Iam very glad
and proud to hear that the Punjabees have influence with the Government
of India, though the Punjab is waitipg for its turn in the Eszecutive Council,
to bring this measure in support of the Punjab ; I wish such influence is brought
to bear about the jute-growing province of Bengal. Every agriculturist,
Bengalee, Punjabee or otherwise, should be able to make his earning and
should be able to make both ends meet by one of the foremost industries in
which he is engaged by having a good market for his procuce.

With these remarks, Sir, I whole-heartedly support this measure.
B2
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THE HoNOUBABLE Major Nawas S;r MAHOMED AKBAR KHAN
(North-West Frontier Province: Nominated Non-Official): Sir, it is no
secret from anybody in and outside this Honourable House that the general
depression in the prices of agricultural produce have greatly affected the agri-
culturists of this country. I myself belong to this class of people, and it is
therefore that I am extremely sorry about the miserable condition of the
peasantry of India to which they have been reduced on account of this general
depression all over the country. It rather pains me to state that this class of
people has been reduced to such a condition that it has been very difficult for
them to meet the land revenue demand and abiana for the last harvest. In
many cases they have been compelled to part with almost the whole of their
produce of the year to pay their quota of land revenue and other taxes to the
Government. Instances are not wanting in which they have been put to the
necessity of selling their milking cows and ploughing bullocks in order to make
good the deficiency in respect of this demand against them. On the Frontier
the cultivators have mostly been compelled to agree to give up their entire
produce to the Government, keeping nothing for the maintenance of their
families. Indeed, it is a sorrowful spectacle for one to see that the agriculturist
after their six months of hard labour, were put to the painful necessity of
selling their cattle as well as their produce in order to pay their share of land
revenue. The worst of the matter is that they have retained nothing for the
upkeep of their families either in the shape of food-stuffs, or for purposes of
obtaining other necessaries of life by selling a portion of their surplus store.
I am afraid one or two more harvests like the last one will surely result in the
entire destruction of the peasantry of India. On the strength of personal
experience I can dare to say that no big landlord throughout the country has
been in a position to pay his land revenue from the proceeds of his entire pro-
duce, but has had to part with a considerable amount of his deposits saved
through his frugal habits. If this state of affairs continues for one or two
harvests, I am afraid the agriculturists will have no alternative but to part
with their lands in favour of the Government. It was on account of such a
serious situation in the country that I pointed out the other day during the
general discussion on the Bugdet for the next year that immediate measures
might be devised to improve the condition of the agriculturists, as the wealth
and prosperity of a country chiefly depends on the betterment and welfare of
this class of people. Agriculturists have been described as the backbone of the
society, or in other words the most important part of the human fabric in the
same manner as the backbone stands to the body. Its strength is the strength
of the body and its weakness is feared toresult in the breakdown of the human
structure. This is more true about India than the other countries of the
world, for nearly 80 per cent. of the population of this sub-continent consists
of this class of people. But unfortunately, in spite of their being in such an
overwhelming majority in number, the economic condition of these people in
India is evidently worse than the other classes inhabiting this country. The
situation on the Frontier is even more serious ; and how can it not be so when
the price of wheat, which used to be sold between Rs. 5 (T 6 per maund last
year, has all of a sudden gone down to a rupee and a half and that of barley
to annas twelve a maund ? This decrease in price has so much affected the
peasants that they are even contemplating to transfer their lends to the
Government and to take to some other profession which might bring them the
necessary livelihood for themselves as well as for those dependent on them.

Now, Sir, as a matter of fact, all this trouble and the miseries which have
fallen to the lot of the agriculturists of India are due, firstly, to the sudden
fall in prices and, secondly, to the realisation of land revenue at fixed rates.
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It has been admitted by responsible persons like the Honourable the Finance
Member in the other House that so much decrease in prices has not been ex-
perienced during the last 35 years. I might say that I myself during 40 years of
my life have never experienced this depression. In spite of this admissicn,
no step has so far been taken to alleviate the sufferings of the agriculturists
ecither by a remission of the land revenue, or by devising a measure to effect
a rise in the prevailing prices of agricultural produce. If the Government is
not prepared to grant any remission in land revenue, it ought to devise some
effective method to effect an increase in prices ; otherwise how can it be fair
on the part of the Government to expect that the agriculturists will manage
to meet their land revenue demand in the face of such a depression which
amounts to nearly 70 per cent. as compared with the prices of the last year ?

India has keen competitors in Australia and Russia with regard to its
wheat produce. The book from which my Honourable friend Lala Ram
Saran Das was quoting, T had an opportunity of cursorily going through, and
I also had a discussion with my friend on this matter. As far as my recollec-
tion goes, in Russia there is a scheme on foot to bring 30 million acres of land
under cultivation within the space of five years instead of her capacity of two
million acres of culturable land under the Czars. In case this scheme is executed
up to the proposed extent there will be a large quantity of wheat pouring into
the Indian markets and in case no adequate measures are adopted by the Gov-
ernment of India to restrict its import, I am afraid the Indian peasantry will
have to face a still more serious decrease in prices. To avoid that situation
it was therefore highly imperative that adequate measures should be adopted
which might prove effective to improve the condition of the agriculturists
within the country and also restrict the import of foreign wheat into this
country in the near future. I think the present Bill will serve the desired
purpose. It is intended to protect and improve the condition of the agricul-
turists of India. The proposed duty will restrict the import of wheat from
foreign countries and at the same time there may be a possibility of an increase
in prices within the country. In case it does not restrict the import as desired,
it will surely contribute a good deal to improve the finances of the country
and thus provide some relief to the general tax-payer.

We did not have much time to consider this Bill and therefore I could not
work out in detail with reference to clause 3 of the Bill, to which most of my
friends from the Punjab have been objecting, how many forward contracts
for Australian wheat have already been made by the various people in India.
But to the best of my recollection, I have been told by my Honourable friend
Lala Ram Saran Das this morning—the responsibility for the statement will
lie entirely on his shoulders—that there had been forward contracts for Aus-
tralian wheat for 1,14,000 tons up to the 1st of March.

TEE HoONOURABLE RAr BaBaDpUR Lara RAM SARAN DAS: For
1,50,000 tons.

Tre HoNoURABLE MaJor Nawar Sik MAHOMED AKBAR KHAN :
All right ; let it be 1,50,000. We{l, Sir, if contracts for this quantity of wheat
have already been made, I think the producers from the North will lose a tre-
mendous lot if no duty is imposed on this big quantity of wheat, because, Sir,
most of the wheat grown in the Punjab and the North-West Frontier Province
is transhipped and carried by the railway to Karachi and it finds a very good
market in Calcutta. If the Calcutta people have alreadv got such cnormous
quantities without the import duty, I think it will affect the rates of prices in
the Punjab and the North-West Frontier Province. Sir, I have not calculated
it myself and therefore I could not definitely say what the effect will be, but if
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the duty is imposed with retrospective effect even on this amount, I think
that will be beneficial to all the cultivators because it will help to keep up the
price of wheat. We cannot pay the land revenue unless the price of wheat is
over Rs. 3a maund. If it goes anything under Rs. 3 a maund, it is impossible
for the cultivator to pay Government land revenue and the present rate of
abizna. As regards, Sir, my friend Mr. Basu saying that we have been very
lucky in getting this favourable treatment. . . ...

TaE HoNnoUrABLE MR. BEJAY KUMAR BASU: Aren’t you ¢

THE HoNOURABLE MaJor Nawar S1rR MAHOMED AKBAR KHAN: I
will assure him that if he comes up with any resolution in favour of the jute
cultivators, we, the Members from the Punjab and the North-West Frontier
Province, will with one accord support him, because we have the same tender
feeling for the cultivators in Bengal as we have for the cultivators in our own
province. '

Tae HovouraBLE Mr. BEJAY KUMAR BASU: Thank you for the
agsurance.

TaE HoNoURABLE RAT BaHADUR Lara JAGDISH PRASAD (United
Provinces Northern : Non-Muhammadan) : Sir, T welcome the Bill as being'
cminently in the interests of the agricultural community and coming not a
day too soon. It is an admitted fact that there has been a large surplus of
wheat in India for some time side by side with such an enormous fall in the
prices of agricultural commodities as has not been experienced within the last
three decades or more, with the result that the wheat produced is unable to
find a market either within or outside India. On the top of this came the
import of foreign wheat into the country which is landed at the principal ports
in India at such a low price that wheat produced in India is unable to compete-
with it at those ports and in the adjacent areas. The result of all this is that the
cultivator is hard put to it by reason of his having to sell wheat at below the
cost of production. How is he then to find the wherewithal to pay his rent
to the landlord and canal dues to the Government and how is he to make the
two ends meet ? Consequently the zamindars are unable to pay their land’
revenue in full and properties of quite a number of big and respectable zamindars
in the United Provinces, like the Raja of Kalakankarand others, have been
attached for default in payment of land revenue. At a time of distress like
the present one, it had long been expected that the Government of India
would take some remedial measures to control the prices of agricultural com-
modities in the interests of agriculturists who form about 90 per cert. of
India’s population. But the Government have done little so far in the desired
direction. It is now in the fitness of things that the Government of India
realised their responsibility iu the matter and came forward with this moasure
of protection. Sir, I for one thought that the interests of the Indian agri-
culturist demanded that the Government took steps not only to prohibit
the import of all foreign wheat into India but also to facilitate the easy move-
ment of Indian wheat from the main producing centres to important markets-
by reducing the railway freight on wheat. But the Government took the-
last mentioned measure only to a very limited extent and that too for a short-
period. By means of their communique, dated the 17th November, 1930,
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they reduced the railway rates on wheat from the Punjab and the United

Provinces to Karachi till the 28th February, 1931, and by means of their second

communiqué, dated the 29th January, 1931, they granted for a period of two
months, namely, February and March of the current year, a rebate of

one-third of the freight on all consignments of wheat booked from the Punjab-
to Calcutta. Why the last mentioned concession should have been kept

confined to the Punjab alone and not extended to the United Provinces and’
why these remedial measures should have been given such a short lease of life,

when economic conditions have remained practically unchanged, passes one’s-
comprehension. Even these temporary measures must have gone some way
to ease the situation as it is nothing short of an anomaly that the sea
freights for wheat from Australian portsto Bombay should be lower than the
combined railway and sea freight from the Punjab to Bombay and that the
sea freights for wheat from Australian ports to Calcutta should be lower than
the railway freights from the Punjab to Calcutta.

Sir, the Bill, so far as it goes, does assist the Indian producer. Although
clause 3 takes away much of the utility of the measure and there is a posi-
bility of many a bogus contract being entered into if that clause existed
in the Bill, yet the measure is sure to afford protection to the cultivator to some
extent and thereby improve his miserable lot by making, designed as the
Bill is, the importation of wheat from abroad unprofitable, and by enabling
the stocks of surplus wheat held in Northern India to be absorbed -in the
market.

Sir, I support the Bill and hope that the House will extend its support to
it.

TeE HoNoUrABLE Mr. MILES TRVING (Punjab : Nominated Official):
Sir, I desire to correct some misapprehension which may have
12 NvoN.  been caused by the remarks of the Honourable and gallant
Member who spoke before the last speaker. It is not the case,
Sir, that the Punjab Government has done nothing to alleviate the situation
as regards the fall of prices as it affects the land revenue. That suggestion
comes to me with particular poignancy because I have just been enabled to
secure total remissions in one district, Gurgaon, of over three lakhs of land
revenue and over three lakhs of takavi, but I would rather confine my remarks
to the particular remissions especially given on account of the fall of prices.
On account of the fall of prices, out of the revenue of the last kharif harvest
the Punjab Government have decided to give a remission wherever th¢ combined
total of land revenue and abiana excecd Rs. 7 an acre. I cannot at this
moment remember the actual total of that remission. I believe it is in the
neighbourhood of 30 lakhs. Asregards wheat, I am notinthe least ina position
to say what the Punjab Government will do in response to a Resolution laid
in the Council on the subject. No doubt, much depends on the pricc of wheat
at a future date, and also I may say on how far the cost of production will
catch up the fall. T only wish to remove any misapprehension that the Punjab
Government is in any way neglectful of this very important subject.

Tae HONOURABLE Major Nawae Stk MAHOMED AKBAR KHAN:
But is this remission given permanently or is it going to be recovered when a
prosperous year comes ?

TrE HoNouraBLE Mr. MILES IRVING : Tt is a permancnt remission,
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Tae HoNouraBLE MRr. J. A. WOODHEAD : Sir, I have very little to
say as I gather from the speeches made that there is no opposition to my motion
that the Bill be taken into consideration. The chief critic of the Bill has al-
I-ged that the Bill does not go far enough. Apparently what he desires is &
permancnt prohibition for all time combined with import under license. The
Bill, Sir, is designed to meet extraordinary circumstances at a time when
conditions are abnormal, and I think it would be unwise to go further than
provide a measure which will meet these abnormal conditions. The Honourable
Rai Bahadur Lala Ram Saran Das is worried about the danger that may arise
to the Indian producer of wheat from large importations or dumping of Russian
wheat. That danger has not inaterialised as yet and I think it would be wise
to postpon: any decision as regards what action should be taken if Russian
wheat should in the future be imported in large quantities at a very low price
into India until that event has actually taken place. The Honourable Mr.
Basu dwelt at length upon the misery caused to the jute growers in Bengal
by the low price of jute. Sir, T have the honour to come from Bengal. An
fact, I think I may say I not only come from Bengal but I come from Eastern
Bengal, which is the main jute producing area of Bengal, and I appreciate the
Joss which has occurrcd this year to the jute grower in Eastern and Western
Bengal in consequence of the very low price which that commodity has realized
in the market this year. But. Sir, I can assure the House that the Gov-
ernment of India has no special preference for the Punjab wheat grower and no
special sympathy with the Punjab wheat grower. They realize that all agri-
culturists in India, whether they grow jute or cotton or wheat or groundnuts
or other agricultural products, have suffered enormously through the extra-
ordinary drop in commodity prices. It has been possible to take action as
regards the Punjab, but unfortunately the Government of India have been
unable to take any action as regards jute, cotton or other articles. And
perhaps, if I might make a remark as regards Mr. Basu’s speech, it is this.
He has a grievance that action has not been taken to assist the jute grower,
but he has not offered any constructive suggestion as regards what should or
could have been done. Certain remarks have been made as regards clause 3
of the Bill, but, Sir, I do not propose at this stage to say anything as regards
ghat clause. I will reserve my remarks until that clause is under consideration.

TEE HovouraBLE THE PRESIDENT: The question is :

“ That the Bill to impose a temporary duty of customs on the importation of wheat
as passed by the Legislative Assembly, be taken into consideration.”

The motion was adopted.

Clause 2 was added to the Bill.

Tae HoNoURABLE THEPRESIDENT : The question is:
* That clause 3 do stand part of the Bill-”

Taee HoNOURABLE Ral BamapurR Lara RAM SARAN DAS: Sir, I
oppose this clause and T wish that it should be deleted. My reasons for this
are that from the figures we have before us there is no necessity at all for the
import of wheat into India to augment a shortage of supply which some people
anticipate. I will cite figures of the years in which the crop in India has
exceeded 10 million tons. 1In 1910-11 the yield was 10,061,500 tons, while the
imports were trifling. The exports in that year were 1,361,166 tons, and there
remained in India 8,700,334 tons. Then in the year 1914-15 the yield was
over 10 millions ; it was 10,087,000 tons. Inthat year the exports were 706,382
tons and there remained in India over 9 millions; while the imports were
only 1,451 tons. Then in 1916-17 the yield was 10,236,000 tons. The exports
were 748,915, and the imports were only 7 tons.
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fuE HoNouraBLE THE PRESIDENT : I think the House would be
glad if the Honourable Member could give his figures in round numbers.

THE HoNOURABLE RaI BAEADUR Lara RAM SARAN DAS: Then in
1919-20 the yield was also over 10 million tons ; the exports were 237,000 tons
and the imports were 148,000. In 1930-31, according to the figures given
by the Honourable the Commcrce Secretary, the yield up to the end of May
and June has been over 104 million tons and the exports have been about
1,19,000 tons. So, Sir, the surplus in India is about 9,931,000 tons ; of that
our consumption is only about 84 million tons. We have got a bigger surplus
and therefore there is no justification for any exemption to be made as is
stipulated in this clause. If this clause is adopted, it will annul the object for
which the Bill has been moved. There has been, Sir, a fall in the price of wheat,
because it has been imported. There has been no fall in the price of gram,
cotton seed or any other produce, which has not been imported ; and, Sir, to
a.vloid the disaster which is coming, 1 think it is wise that this clause should be
deleted.

THE HoNoURABLE MRr. J. A. WOODHEAD : Sir, in my speech on the
motion that the Bill he taken into consideration I dealt at some length with
the reasons for which clause 3 found a place in the Bill, and I hope, Sir, that it
will not be necessary for me to repeat those reasons at considerable length
now. The Honourable Rai Bahadur Lala Ram Saran Das at the end of his
speech said that if this exemption was granted it would annul the very object
of the Bill and he apparently attributed the slight fall in price which has taken
place since the introduction of the Bill to the presence of this exemption
clause. As I explained, Sir, the effect of the exemption is to admit 120,000
tons or rather less than that figure of Australian wheat. The production in
India in the year 1930 was 10} million tons. This year it is estimated—
thisis the preliminary forecast—at nearly 94 million tons, and the consump-
tion, although I do not vouch for the accuracy of the figure, is somewhere in
the region of 83 million tons. I ask, Sir, does the House believe that the
admission of 120,000 tons in a country which produced last year 10} million
tons, which is estimated to produce this year nearly 94 million tons, that
the admission of that small quantity is likely to have any effect whatsoever
on prices ? I maintain, Sir, that it cannot.

THE HoNOURABLE SaArDAR Bamapur SHIVDEV SINGH UBEROT:
May I know whether, when calculating the figure of consumption, the increase
in the population of 3 crores of souls in India has been taken into account ?

TaE HoNoURABLE MR. J. A. WOCDHEAD : No, Sir. I have not been
able to take every factor into account. I admitted that I could not vouch
for the absolute accuracy of that figure, but it is a figure which I trust is approxi-
mately accurate. If the Honourable Member suggests that there is not
an exportable surplus in India, I would ask him if he can explain why if there
is not an exportable surplus, prices in India are at their present low level :
if there is not an exportable surplus, prices at the markets in Northern India
must be on the import basis, and on that basis they would be higher than they
have been during the year 1930 and higher than they are to-day. The very
course of prices in India during the year 1930 points to the conclusion that
there is a considerable exportable surplus.

TeE HoNoUrABLE Ra1r BaHADUR Lara RAM SARAN DAS: It is due
to the speculation of the importers.
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THE HoNOURABLE MR. J. A. WOODHEAD : I do not follow that.

The two main reasons why this exemption has been granted are these.
First of all, as I tried to explain before, the imposition of an import duty on
wheat will not have the effect of increasing the price in India by the extent
of the import duty, and therefore » miller who has entered into contracts for
the purchase of foreign wheat will not be able to recoup himself for the addi-
tional expenditure involved in the payment of the duty. The loss to the
miller would be heavy and I gave an instance of what that loss would be by
explaining that the duty on a single cargo of 5,000 tons is Rs. 2 lakhs. The
second point, Sir, is the export trade in wheat flour. We have a considerable
export trade with the Near East, Arabia, countries round the Red Sea and
East Africa. This export trade is in the region of 50,000 to 60,000 tons of
wheat flour. That corresponds approximately to about 90,000 tons of wheat.
In any case, Sir, in order to retain that export trade, it would be necessary to
make some arrangements for the grant of a rebate on the amount of wheat
required for that export trade, because, as I explained, if the millers in Bombay
cannot get cheap foreign wheat they cannot retain their export trade. There-
fore, under any circumstances, you would have to provide some machinery
by which at least 90,000 tons of foreign wheat could enter the country free of
duty and the Bill does very little more than that, because, as I have explained
to Honourable Members, the amount which we calculate will be admitted free
of duty is less than 120,000 tonms. ’

THE HoNOURABLE Ral Bamapur Lara RAM SARAN DAS: Are we

to understand that remission will be based on the export of wheat flour
by the said millers ?

THE HoNOURABLE MR. J. A. WOODHEAD: No, Sir. I was trying to
explain that under any hypothesis, it would be necessary in order to enable
the export trade to be retained to admit free of duty foreign wheat to the
extent of about 90,000 tons. The exports are, as I have said, in the region
of 50,000 to 60,000 tons and that approximates to about 90,000 tons of wheat.
So, under any hypothesis you would have to provide some means by which
exporters of wheat flour in order to retain their export trade would be able to
obtain this quantity of foreign wheat and the Bill does very little more than
that, because, as I have already stated, the amount which is estimated will be
admitted free of duty is somewhere in the region of 120,000 tons.

Sir, I think the reasons I have given fully justify the inclusion of
clause 3.

TrE HoNoURABLE THE PRESIDENT : The question is : -
*“ That clause 3 do stand part of the Bill,”

The motion was adopted.

Clause 3 was added to the Bill.

Clauses 4 and. 5 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

THE HoxOURABLE MR. J. A. WOODHEAD : Sir, I beg to move that

the Bill to impose a temporary duty of customs on the importation of wheat,
as passed by the Legislative Assembly, be passed.
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Tae HoNourasLE Me. M. D. DEVADOSS (Nominated Indian Christians)
Sir, I have no objection to the Bill being passed as it is, but I must enter my
emphatic protest against the principle of the Bill, namely, taxing foodstuffs.
Sir, as a free-fooder, I fear this principle, if once introduced, might go on
increasing and other foodstuffs might be taxed. Government have no doubt
undertaken to have this duty only for one year, but I fear that this duty or-
some other duty may be imposed on foodstufis. It is all very well to speak
of the zamindars whose sufferings have been ventilated in this House. What
about the poor man, Sir, who has to depend for his food upon cheap com-
modities ? Nobody seems to have taken note of the fact that if he has cheap
food he will have, to use a vulgar expression, his belly full. ...

THE HoNOURABLE MaJor Nawas Sik MAHOMED AKBAR KHAN:
May I ask what were the poor men doing when wheat was being sold at Rs. 9
a maund ?

TeeE HoNouraBLE Mr. M. D. DEVADOSS : That is easily answered.
A good many people had only one meal or only half a meal. Now that they
have got enough to eat we should not prevent them from eating. I only make-
this observation, Sir, so that Government and other Honourable- Members.
who are interested in legislation of this kind may not bring forward such a.
Bill next year.

TEE HoNOURABLE THE PRESIDENT : The questionis :

‘‘ That the Bill to impose a temporary duty of customs on the importation o! wi.:at
a8 passed by the Legislative Assembly, be passed.”

The motion was adopted.

TEE HoNoUurABLE Stk BROJENDRA MITTER (Leader of the Ho: se) s
Sir, there is no further business before the House this Session.

The Council then adjourned sine die.

- imma aie —————
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APPENDIX
Inland consumption of wheat in tons.
. Remaining Yett
Year, Area. Yield. ) Exports. In:l';n. Imports. position,

—_— P — , :
102324 . «| 81,181,000 | 9,660,000 | 192425. 1,111,700 8,548,300 1924-25. 4,000 8,562,300
1024-26 . .| 81774000 8,666,000 | '19:6-26, 211,600 | €,854,400 | 1935-26. 35,000 | 8,689,400
1026+36 . .| s0471,000] 8,606,000 103-27. 173,900 | 8,520,100 | 1036-27. 40,000 | 8,560,100
1036-37 + .| 51,308,000 8,973,000 | :1927-38, 299,700 | 8,673,300 | 1927-28, 69,000 | 8,743,300
.1087.38 o o] 83,193,000 | 7,791,000 | 11928-29, 114,700 | 7,676,300 | 1928-20., 562,000 | 8,238,300
1038-20 « o 31,973,000 | 8501,000 [ 1020-30. 13,000 86,578,000 | 192030, 357,000 [ 8,935,000
1020-30 . o] 31,347,000 | 10,358,000 | 1930-31, 214,903¢ e

Total .| 61,717,400

Average,| 8,619,566

*Exports to end of June taken from Indian Trade Journal N e . .« 48800

Exports from Karachi during July to Ncvember taken from Karachi Chamber of

Commerce Publications .

~

. 166,

214,903
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Inland consumption of wheat in tons.

Year,

1016-19 Y

1016-20 . .

1920-21 . .

192122 PR

1622-23 .« .

Ares.

23,764,0’

20,049,000

25,783,000

28,334,000

30,€41,000

Yield.

Exports,

7,502,000

10,122,000

6,708,000

19,618,000

9,982,000

1919-20 . 8,600

1920-21 . 237,600

192123 , 81,000

1922-23 . 320,000

1923-24 . 638,000 |

: Remaining
in India,

& 7,493,400_

| 9,864,400

6,625,000

9,593,000

9,344,000

Ly orte,

1920-21

Total

Average

Nett
position,

1019-20 . 148,0n0" 7,641,400

* 9,884,400

1921-22 | 440,000 | 7,005,000

"'1022.23 . 19,000 | 9,612,000

1923-34 12,000! 9,266,000-

.| 49,888,600"

| 8711,%0
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Inland consumption of wheat in tons.

|

Year, Area, Yield. ' Exports, Remaining Imports. Nett

.in India, position,
!

1013-14 N 28,475,000 | 8,358,000 1014-15 . 706,383 | 7,651,618 | 1014-156 . 1,451 | 7,853,060
|
|

101415 . . 82,475,000 | 10,087,000 | 1015-16 . 653,878 | 0,434,123 | 1915-16 . 8| 19,434,130

101516 , . 30,143,000 | 6,518,000 | 1916-17 . 748,913 | 7,769,087 [1916-17 . 7! 7,760,006
|
|
i

9617 , . 32,041,000 | 10,286,000 | 1917-18 . 1,454,374 | (8,761,636 | 191718 , 1,780 | 8,783,408
ll

w17-18 , 35,487,000 | 9,082,000 | 101619 . 476,100 | 9,445,000 | 191610 . .. | 9,445,800

I |
Total .| 43,085,500
Average .| 8617,120
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Inland consumption of wheat in tons.

|
| Remaining
i in

Year. Area, Yield. Exporte.
i India.
|
1910411 . .| 80,565,000 | 10,061,500 | 1911-13 1,sex,mei 8,700,334
i
1911412 , . . 81,141,000 | 9,924,500 | 1012-13 1,660,187 - 8,264,313
23 . |

« (80,043,000 | 9,858,000 | 1913-14 1,202,205 | 8,650,705

i
|
P

Nett.
Imports. position,
1911-12 1,768 | 8,702,108
1912-13 3,688 | 8,266,851
1018-14 7| 8,660,803
.
Total .| 25,619,755
Average 8,539,918
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General discussion of the General Budget for 1931-32. 208-12.

General discussion of the Railway Budget for 1931-32. 97-99.

Oath of Office. 1.

Resolution re—
Constitution of a Central Jute Committee. 348.
Recommendations of the Round Table Conference. 309-11.

BUDGET: GENERAL—

General discussion of the —— for 1931-32. 201-44.

Message from His Excellency the Governcr-General appointing days
for the presentation and general discussion of the — 4.

Presentation of the —— for 1931-32. 187-9€.

Suggestion made by the Honourable the President that Government
should arrange to introduce the —— a week earlier thar they do at
present. 442.

BUDGET: RATLWAY—
General discussion of the —— for 1931-32. 63-121.
Message from His Excellency the Governor-General appointing days
for the presentation and general discussion of the —. 4.
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BUDGET : RAILWAY—contd.
Message from His Excellency the Governor-General fixing the date for

the general discussion of the —. 67.
Presentation of the — for 1931-32. 53 6¢.
BULLETIN—
Question re All-India Currency Union —— 38.
BURMA—
Question re import of lighter gauges of galvanized corrugated sheets
into —. 181,
BUSINESS—

See “STATEMENT OF —-.”
|

(¢
CALCUTTA—
Question re—
Cost of the erection of the Victoria Memorla.l in —. 376
Grant of a rebate of railway freight on wheat booked from the:
United Provinces to —. 376.

CANTONMENTS (AMENDMENT) BILL—

See “BILL.”
[
CAPITAL AT CHARGE (RAILWAYS)-—
Question re the —— on the 31st Ma.rch To17. etc 245.
CASHIERS— . {
Question re appointment of . Mushms as ——. in the various Depa.rt-

nients of the Government of India. 323-24.

CAWNPORE—
Question 7€ riots in Benares, Mirzapur, Agra and —. 380.

CENTRAL ADVISORY COUNCIL FOR RAILWAYS—

Ballot for the election of six non-official Members to the —. 177.
Motion for the election of six non-official Members to the —. 130.
Result of the election for six non-official Members to the —. 187,

OENTRAL BANKING ENQUIRY COMMITTEE—
Question re expenditure of the —. 42.

CENTRAL JUTE COMMITTEE—
Question ré— '
Constitution of a ——. 249.
Creation of a ——, etc. 13-14.
Resolution 7e constitution of a ——. 341-47.

CENTRAL PUBLICITY BUREAU—
Question re expenditure on the Indian State Railways —. 38-39.
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CENTRAL REVENUES— !
Question re¢ total amount of salary pa.yable from —— for the Civil

Semces 253.

CHAIRMEN, PANEL OF—
Message from His Excellency the Governor General nominating Members
of the Council of State to be on the —. 3.

CHAMBELI DEVI, KumMaArI—
Question re arrest of —. 325-26.

CHARANJIT SINGH, THE HONOURABLE SARDAR—

Election of —— to the Central Advisory Council for Railways. 187.
Nomination of —— as a member of the Committee on Petitions. 4.
Oath of Office. 1.

CHETTI, tHE HoNOURABLE D1wAN BAHADUR G. NARAYANASWAMI—
Election of —— to the Central Advisory Council for Railways. 187.
General discussion of the General Budget for 1931- 32 228-217.

Indian Finance Bill—

Motion to consider. 423-24.

Oath of Office. 3.
Question re—

Action taken on the recommendations of the Conferences of the
Inspectors-Genera,l of Prisons. 31. '

Moplah prisoners. 32. . ]

Number of Borstal schools in the varlous provinces. 41.

Recommendations of the Civil Justice Commltte‘e 31.

Resolution re— '

Appointment of a Retrenchment Committee. 338-39.

Avoidance of short terms of imprisohment. 326-27, 328.

Deductions for purposes of income-tax assessment of legal practitioners’
fees and court-fees incurred by an assessee for recovery.of remt or
loans. 359.

Provident Fund for Government servants. 85-86.

Recommendations of the Round Table Conference. ~319-20.

Treatment of first offenders. 253-55 257,

CHIEF MEDICAL OFFICERS—
Question r¢ criterion for the selection for the posts of —— of State
Railways. 179-80.

OHILD MARRIAGE RESTRAINT ACT—
See “ACT.”

CHRISTIANS— !
Question re number of Muhammadans, Hindus, — and Europeans as
Judges of the different High Courts since 1921. 379-80.

CIVIL AVIATION—
" Question re progress of —— in India. 14.
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CIVIL DISOBEDIENCE MOVEMENT—

Question re effects of the —. 17-21.
CIVIL EXPENDITURE— -
Statement (laid on the table) 7re review of the —— of the Government

of India in the six years ending 1929-30. 380.

<CIVIL JUSTICE COMMITTEE—
Question re recommendations of the —. 31.

OIVIL SERVICES—

Question re total amount of salary charges ‘pa.yable from Central
Revenues for the —. 253,

CLERKS—
Question re—
Promotion to the 1st Division of unqualified — in the 2nd Division.
323.
Telegraph Engineering —— in the Bihar and Orissa Circle. 199.

Transfer of accountants and —— of the Mxhta.ry Accounts Depart-
ment. 341.

CLOTH—

Question r¢ amount spent by Government on the purchase of —,
liveries and uniforms. 375.

OOMMANDER-IN-CHIEF, His EXCELLENOY THE—
Auxiliary Force (Amendment) Bill—
Motion to consider. 132-33.
Motion to pass. 133. *
Cantonments (Amendment) Bill—
Motion to consider. 153.
Motion to pass. 154.
Indian Naval Armament (A.mendment.) Bill—
Motion to consider. 154.
Motion to pass. 155.
Indian Reserve Forces (Amendment) Bill—
Motion for leave to introduce. 55.
Motion to consider. 131-32.
Motion to pass. 132.
Indian Territorial Force (Amendment) Bill—
Motion to consider. 132.
Motion to pass. 132.
Oath of Office. 1.

Resolution 7r¢ Indianisation of the Indian Army. 143-46.

COMMERCE—

Resolution re regulation of the hours Qf work in —— and oﬁces, hotels,
restaurants, etc. 396-97. .

COMMERCE, DEPARTMENT OF—

Motion for the election of two non-official Members to the Sta.ndmg
Committee for the —. 271-72.
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COMMERCE DEPARTMENT, STANDING COMMITTEE FOR THE—
Election of the Honourable Sir Phiroze Sethna and the Homourable
Mr. P. H. Browne to the —. 332.

COMMERCIAL TREATIES—

Statement (laid on the table) re —— affecting India. 380-83.
COMMISSION—
Question re appointment of the Boundaries ——. 48.
COMMITTEE(S)—
Constitution of the —— on Petitions. 4.
Election of the Honourable Sir Phiroze Sethna and the Honourable
Mr. P. H. Browne to the Standing —— for the Department of

Commerce. 332.
Election of three Members to the Standing —— for Roads. 397.

Election of two Members to the Standing —— for the Department of
Education, Health and Lands. 437.
Motion for the election of three Members to the Standing —— on

Roads for the year 1930-31. 53.

Motion for the election of two non-official Members to the Standing ——
for the Department of Education, Health and Lands. 395-96.

Motion for the election of three Members to the Standing —— for
Roads for the year 1931-32. 271.

Motion for the election of two Muslim Membern to the Standing —
on Pilgrimage to the Hedjaz. 6.

Motion for the election of two non-official Members to the Standing —
for the Department of Commerce. 271-72.

Nominations for election to the Sta.ndmg —— on Roads. 56.

Question re—

Constitution of a Central Jute —. 249.
Creation of a Central Jute —. 13-14.
Expenditure of the Central Banking Enquiry —. 42.
Publication of the reports of the Military Requirements —— and the
—— on the Indianisation of the Indian Army. 251-52.
Recommendations of the Civil Justice —. 31.
Resolution re constitution of a Central Jute ——. 341-47.

Result of tke election for two Muslim Members to the Standing —
on Pilgrimage to the Hedjaz. 53.

COMMITTEE ON PETITIONS—
Constitution of the —. 4.

COMMUNAL REPRESENTATION—
Question re —— in the recruitment of labourers, etc., in workshops
_and factories under the control of the (‘overnment of india. 41.
CONGRATULATIONS—

'—— by the Honourable the Presideut to Members, the recipients of
Honours. 7.
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CORRUGATED SHEETS—

Question re import of lighter gauges of galvanized —— into Burma.
181.

COTTON—

Question 7¢ impending dumping of wheat, oil-seeds, —, etc., by
Russia on the Indian markets. 200.

COUNCIL OF STATE—
Farewell address of His Excellency the Viceroy to the —— and the
Legislative Assembly. 373-74.

Question r¢ allotment of quarters to Members of the Legislative
Assembly and the —. 46-47

Resolution re future constitution of the ——. 48-33.

COURT-FEES— )
Resolution rc deductions for purposes of income-tax assessment of legal

practitioners’ fees and — mcurred by an assessee for recovery of
rent or loans. 355-59. :

COWS—

Question re restoration of dry —— to a milkbearing condition. 38.
OROWDS—

Resolution 7¢ firing on ——. 267-68. .

OURRENCY, DEPUTY CONTROLLERS OF THE—
Question ré abolition of ‘the two’ appomtments of —'in Indla. 3.

CURRENCY OFFICES—

Question re—

-
4

Grievances of the staff of —. 35. .
Recommendations of the Enquiry Comnntt:ee 3ppomted m connection
with the sta.ﬁ of —. 36.
CURRENCY UNION—
Question re All-India —— Bulletin. 36.
CUSTOMS— '

X Question 7¢ number of Indians a,ppomted in the superior services in
Fy the —, Posts and Telegraphs, Income-tax and Railway Departments.
{ 184-85.

“
D
DACCA—
Question re telephone service in —. 11-12.

Resolution ~¢ reduction of the annual subscription to the telephone
service in —— 88-89.
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DACCA-ARICHA RAILWAY-—
See “RAILWAY(S).”

DACCA, NAWAB OF—

Question re— .
Grant of a fresh loan to the —. I8
Loans to the —. 15-16.
Repayment of the loans made by the Government of India to the
——. 16.

DADABHOY, tiE HoNoURrABLE Sk MANECKJI—
General discussion of the General Budget for 1931-32. 216-21.
General discussion of the Railway Budget for 1031-32. 104-07.
Indian Finance Bill—
Motion to consider. 404-09.
Nomination of —— to the Panel of Chairmien. 3.
Oath of Office. 1.
Resolution re—
Continuance of the increased import duties on galvanized iron and
steel pipes and sheets, etc. 159, 164, 170-73.
Inquiry into the working. of the Ta.ta. Iron and Steel Compa.ny 372
Loan operations of the Government of India. '74-75,
Prevention of the adulteration of ghee. 259.
Provident Fund for Government servants 83-85.

DALTONGANJ—
Question re construction of quarters for the staff of the Post Office at
Jharia, Motihari, —, Patna and Jamshedpur. 183.
DEATHS—

Reference by the Honourable the President to the —— of Sir Ibrahim
Haroon Jaffer and Rao Bahadur D. Laxminarayan. 3.

DELHI UNIVERSITY—
Ballot for the election of two Members to the Court of the —. 56.

DEPARTMENT OF COMMERCE—
Election of the Honourable Sir Phiroze Scthna and the Honourakble
Mr. P. H. Browne 40 the Standing Committee for the —. 332.
Motion for the election of two non-official Members to the Standing
Committee for the —: 271-72.

DEPARTMENT OF EDUCATION, HEALTH AND LANDS—
Election of two Members to the Standing Committee for the ——. 437.
Motion for the eclection of two non-official Members to the Standing
Committee for the ——. 395-96.

DEPUTY CONTROLLERS OF THE CURRENCY—

Question re abolition of the two appointments of —— in India. 37.
DETENUS—
- Question re number of political — in British India. 32-33.

DEVADOSS, taE HonouraBLE MR. M. D.—
Election of —— to the Standing Committee for the Department of
Education, Health and Lands. 437.
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DEVADOSS, tae HoNouraBLe MR. M. D.—contd.
General discussion of the General Budget for 1931-32. 208-09.
Oath of Office. 3.
Resolution re¢ recommendations of the Round Table Conference. 311-18.
Wheat (Import Duty) Bill—
Motion to pass. 469.

DIVISIONAL SYSTEM—

Question re total savings due to the introduction of the — on each
of the State Railways. 39.

DUDHORIA, tHE HoNoURABLE RaJA BIJOY RING—
Oath of Office. b7.

Resolution r¢ Provident Fund for Government servants. 87.

DUMPING— .

Question #e impending —— of wheat, oil-seeds, cotton, etc., by Russia
-on the Indian markets. 200.

DUTT, tae HoNourasre Rar BamADUR PROMODE CHANDRA—
Congra,tula.tlons to the — on the Honour conferred on him. 7.
General discussion of the Railway Budget for 1931-32. 100-04.

Oath of Office. 2.
Question re—
Annual revenue of Assam. 253. :
Combetition of foreign teas with tea glown in India. 377-78,
Introduction of reforms within the existing constitution. 270-71.
Medical treatment of lepers. 253.
Number of examinations held for the .recruitment of the ministerial
establishiment of the Government of Indis. Secretariat. 269-70.
Representation of natives of Assam in the services under the Govern-
ment of India. 270.
The Assam Rifles. 252-53.
Total amount of salary charges payable from Central Revenues for the
Civil Services. 253.
Transfer of accountants and clerks of the Military Accounts Depart-
ment. 341.
Resolution e recommendations of the Round Table Conference. 315-16.
Salt (Additional Import Duty) Bill—
Motion to pass. 450.

DUTY—
Question re increase of the export —— on petrol. 201.

FASTEEN BENGAL RAILWAY—
See “RAILWAY(S).”

EAST INDIAN RAILWAY—
See “RAILWAY(S).”
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EDUCATION—
Question re provision of facilities for —— in Baluchistan. 378.

EDUCATION, HEALTH AND LANDS, DEPARTMENT OF—

Election of two Members to the Standing Committee for the —. 437.
Motion for the election of two non-official Members to the Standing
Committee for the ——. 395-96. i
ELECTRICAL SUPERVISORS—
Question 7¢ —— in the Telegraph Engincering Department, Patna.-
200. .

EMERSON, tae HoNourasLe Mr, H. W.—

Oath of Office. 2, 439.

Punjab Criminal Procedure Amendment (Supplementa.ry) Bill—
Motion to consider. 66-67.
Motion to pass. 67.

. Resolution e— .
Avoidance of short terms of lmpr\n onment. 327-28.
Treatment of first offenders. 256-57.

EMIGRANTS—
Question re number of Indian —— to South America. 250.

EMIGRATION, STANDING COMMITTEE ON—

Ballot for the electicn of four Members to the —. 133-34.
Election of four Members to the —. 135.
Motion for the election of four Members to the ——. 67.
Semoers .
EUROPEANS—
Question re number of Muhammadans, Iindus, Christians and — as

Judges of the different High Courts since 1921. 379-80.

EXAMINATIONS— !

Question ¢ number of held for the recruitment of the ministerial
establishment of the Government of India Secretariat. 269-70.

EXPORT DUTY— !
Question re— ! .
Increase of the —— on petrol. 201.

Quantity of jute produced in Bengal and revenue derived from the
—— on jute. 248-49.

EXPRESS TRAIN—
Question re¢ running of an —— via the loop line from Howrak to New

Delhi. 37-38. !
r
FACTORIES— '
Questton re communal representation in the recruitment of labourers,
etc., in workshops and —— under the uontrol of the Government

of India. 41.
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FACTORIES (AMENDMENT) BILL—
See “Indian —’ under ‘“BILL.”

FAREWELL ADDRESS—
—— of His Excellency the Viceroy to the Couneil of State and the
Legislative Assembly. 373-74.

FINANCE BILL—

See “Indian —'’ under “BILL.”
FIRING—
Resolution 7e —— on crowds. 267-68.

FIRST OFFENDERS—
Resolution re trealment of ——. 253-57.

FOODSTUFFS—
Question re savings made by the Army on purchase ef —, etc. 201.

FOREST (AMENDMENT) BILL—
See “Indian ——"’ under “BILL’.

G

GALVANIZED CORRUGATED SHEETS—
Question re import of lighter gauges of —— into Burma. 18i.

GALVANIZED IRON AND STEEL PIPES AND SHEETS—

Resolution re continuance of the increased import duties on —, etc
155-77.
GANGES—
Questlon re fares charged by inland steamer companies plymg on the
rivers — and Brahmaputra. 10-11. .
GAYA— .
Question 7e railway from —— to Shaherghaty. 197

GENERAL BUDGET—
See “BUDGET: GENERAL.”

GEOLOGICAL SURVEY OF INDIA—

Question re supersessions in the —. 34.
GHEE— -
Question re prevention of the sale of adulterated —. 201.

Resolution 7¢ prevention of the adulteration of ——. 258-67.
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GHOSAL, tHE HoNxourasLe MR. JYOTSNANATH—
Oath of Office. 2.

GHOSH MAULIK, T HoNoUrABLE MR. SATYENDRA CHANDRA—
Election of —— to the Standing Committee on Roads. 68.
Indian Finance Bill—

Motion to consider. 418-19.
Oath of Office. 2.
Question re—

Action taken under the Press Ordinance 41-42.

Expenditure incurred in connection with the Round Table Conference.
42.

Expenditure on the Central Banking Enquiry Committee. 42.
Procedure for the consideration of matters emerging from the dis-
cussions of the Round Table Conference. 42.

Proportion of Indians and Anglo-Indians employed on State Railways.
42,

Total expenditure on the construction of New Delhi, etc. 123.
Question (Supplementary) re grant of a rebate of railway freight on
wheat booked from the United Provinces to Calcutta. 376.

Resolution 7e—

Firing on crowds. 267.
Inquiry into the working of the Tata Iron and Steel Company. 364.
Salt (Additional Import Duty) Bill—

Consideration of clause 4. 445-48.

GOALUNDO- -
Question re levy of a terminal tax on passengers passing through
Narayanganj, —, etc. 30.

GOLD THREAD INDUSTRY (PROTECTIUN) BILL—
See “BILL.”

GOVERNMENT BUILDINGS—
Question re mural decoration of —— in New Delhi. 375

GOVERNMENT DEPARTMENTS—
Question 7e retrenchment in —. 186.

GOVERNMENT OFFICIALS—
Question re attempts on the lives of —. 21-29.

GOVERNMENT OF INDIA—

Question re representation of natives of Assam in the servizes under the
—. 2. . .

GOVERNMENT OF INDIA PRESS, DELHI—-
Question re section-holders in the —. 331.
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GOVERNMENT OF INDIA SECRETARIAT—
Question re—

Number and percentage of Moslems employed in certain Departments

of the —. 245-47.
Number of examinations held for the recruitment of the ministerial
establishment of the —. 269-70.
GOVERNMENT SERVANTS—
Resolution re provident fund for ——. 78-88.
GOVERNOR GENERAL, His EXCELLENCY THE—
Message from —— appointing days for the presentation and general
discussion of the General Budget. 4.
Message from —— appointing days for the presentation and general dis-
cussion of the Railway Budget. 4.
Message from —— certifying that the passage of the Indian Finance
Bill is essential for the interests of British India. 394.
Message from —— fixing the date for the general discussion of the Rail-
way Budget. 57.
Message from —— nominating Members of the Council of State to be

on the Panel of Chairmen. 3.

Message from —— recommending the Council of State to pass the Indian
Finance Bill in the form annexed to the Bill. 394.

GRANTS—
Question re —— to the Benares Hindu University. 45.

:HABIBULLAH, THE HONOURABLE Nawas Kuawasa—

Election of —— to the Standing Committee for Roads. 397.
Oath of Office. 1.

Resolution 7e recommendations of the Round Table Conference. 299,
304-06, 308,

HAFEEZ, tHe HoNouraBie Mr. SYED ABDUL—

- Election of —— to the Central Advisory Council for Railways. 187.
Election of —— to the Standing Committee on Pilgrimage to the
Hedjaz. 53.

Oath of Office. 2.
Question re—
1Adequate representation of Moslems in thei Postal Department. 250.
Appointment of Muslimg as cashiers in the various Departments of the
Government of India. 323-24.
Constitution of a Central Jute Committee. 249.
Determination of seniority among the ministerial establishment of
the various Departments of the Government of India. 323.
Employment of Moslems as Superintendents of Post Offices. 248.
Number and percentage of Moslems employed in certain Departments
of the Government of India Secretariat. 245-47.
Number of Indian emigrants to South America. 250.
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HAFEEZ teHE HonNouraBLe MR. SYED ABDUL—contd.
Question re—contd.

Promotion to the 1st Division of unqualified clerks in the 2nd Divi-
sion. 323.

Quantity of jute produced in. Bengal and revenue derived from the
export duty on jute. 248-49.

Representation of Moslems in the office of the Postmaster General,
Punjab. 251.

Representation of Muhanimadans, Hindus, Anglo-Indians, etc., in
the Railway Department. 34-35.

Superintendents of Post Offices. 250.

Trade depression. 249-50.

Resolution re—

Constitution of a Central Jute Committee. 341-44, 346-47.

Continuance of the increased import duties on galvanized iron and
steel pipes and sheets, etc. 165-66.

Recommendations of the Round Table Conference. 289-90.

HAIG, e HoNouraBLE MR. H. G.—
Oath of Office. 399. .

HALIM, teE HoNoUuraBLE KHAN Bamapur HAFIZ MUHAMMAD—
Oath of Office. 3.

HAMID, THE HONOURABLE MR. A —
Election of — to the Standing Committee on Emigration. 135.
General discussion of the General Budget for 1931-32. 204-05, 210,
Indian Finance Bill—
Motion to consider. 424-26.
Oath of Office. 2.
Question re—

Import of lighter gauges of galvanized corrugated sheets into Burma.
181.

Shares of the Tata Iron and Steel Compary, Limited, held by Messrs.
Tata and Sons. 182.

Supervision and check by Government of the internal affairs of the
Tata Iron and Steel Company, Limited. 182.

Total amount of money received by way of commission, etc., by Messrs.
Tata and Sons from the Tata Iron and Steel Company, Limited.
182.

Resolution re—

Continuance of the increased import duties on galvanized iron and
stee] pipes and sheets, etc. 158, 160-64, 170, 171.

Inquiry into the working of the Tata Iron and Steel Company.
Limited. 362-63.

Recommendations of the Round Table Conference. 288, 289, 297-200.

HARPER, tHE HoNoUrRABLE MR. K. B.—
Nomination of —— to the Panel of Chairhan. 3.
Oath of Office. 2.
Resolution re continuance of the increased import duties on galvanized
iron and steel pipes and sheets, etc 173-74.
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HEDJAZ—
Result of the election for two Muslim Members to the Standing Com-
mittee on Pilgrimage to the —, 53.

HIGH COURTS—
Question re—
Judges of —. 4¢39.
Number of Muhammadans, Hindus,
Judges of the —— since 1921. 379-80.
Paucity of Muslim Judges in —. 378-79.

HINDUS—
Question 7e—
Number of Muhammadans, ——, Christians and Europeans as Judges
of the different High Courts since 1921. 379-80.
Representation of Muhammadans, —,
Railway Department. 34-35.

Christians and Kuropeans as

Anglo-Indians, etc., in the

HINDU GAINS OF LEARNING BILL—

See “BILL.”
HINDU UNIVERSITY, BENARES—
Question re¢ grants to the —. 45.
HONOURS— -
Congratulations by the Honourable the President to Members, the
recipients of —. 7.
HOTELS—

Resolution re regulation of the hours of work in commerce and offices,
——, restaurants, etc. 396-97.

HOURS OF WORK—

Resolution re regulation of the —— in ecommerce and offices, hotels,
restaurants, etc. 396-97. )

HOWRAH—

Question 7e running of an express train vsa the loop line from — to
New Delhi. 37-38.

RUSSAIN IMAM, tae HoNourasre Mr. ABU ABDULLAH SAIYID—
Election of —— to the Standing Committee on Roads. 68. .
General discussion of the General Budget for 1931-32. 213-16.

General discussion of the Railway Budget for T931-32. 1i5.
Indian Finance Bill— -

Motion to consider. 410-13.
Oath of Office. 2.
Question re—
Appointment of the Boundaries Commission. 48.

Bounty paid to, and articles manufactured by, the Tata Iron
Steel Company. 324.

Employment of Biharees in the Indian Army, etc. 47-48.

and
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HUSSAIN IMAM, tHE HonouraBLE MR. ABU ABDULLAH SAIYID—
contd,

Question re—

High Court Judges. 439.

Indianization of the officers’ cadre of the Indian Army. 129-30,

Number of Muhammadans, Hindus, Christians and Europeans ap-
pointed as Judges of the different High Courts since 1921. 379-80.

Paucity of Muslim Judges in High Courts. 378-79.

Railway from Gaya to Shaherghaty. 197

Sterling loans issued by the Government of India in 1929 and 1930.
197-98.

The capital at charge (Railways) on the 3lst March, 1917, etc. 245.
Tom. of King Kutubuddin Aibuk at Lahore. 48.
Trade depression. 46.
Weelily statement of cash balance and trade demands of the Bank of
England and the Imperial Bank of India for 1930-31. 199.
Resolution 7e—

Amalgamation of certain districts of the United Provinces and Bengal
with the province of Bihar. 124-25, 128.

Appointment of a Retrenchment Com.m1ttee 332-35, 339-40.

Continuance of the increased import duties on galvanized iron and
steel pipes and sheets, etc. 167-70, 171,

Future constitution of the Council of State. 48-50, 53.

Indianisation of the Indian Army. 135-37, 145, 146.

Inquiry into the working of the Tata Iron and Steel Company. 360-
62, 363, 370, 371-72.

Loan operations of the Government of India. 69-71, 75-77, 78.

Provident Fund for 'Government servants. 86-87,

Public berrowings in India and abroad. 353-54.

1

IMPERIAL BANK OF INDIA—
Question ¢ weekly statement of cash balancc and trade demands of the

Bank of England and the —. 199.
IMPERIAL COUNCIL OF AGRICULTURAL RESEARCH—
Election of a Member to the Governing Body of the —. 133.
Motion for the election of a Member to the Governing Body of the —.
55.
IMPRISONMENT—
Resolution re avoidance of short terms of —. 326-28.

IMPORT DUTIES—

Resolution 7e continuance of the increased —— on galvanrized iron and
steel pipes and sheets, etc. 155-77.

INAUGURATION—
Question re expenditure on the —— of New Delhi. 161.
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INCOME-TAX—
Question re total amount of — and super-tax realised during the years
ending 31st March, 1929 and 31st March, 1930. 41.
Rates of —— and super-tax. (Discussed under the Indian Finance Bill.)
431-36.

INCOME-TAX (AMENDMENT) BILL (Trustees of Provident Funds)—
See “Indian —”’ under “BILL.”

INCOME-TAX ASSESSMENT—

Resolution 7¢ deductions for purposes of —— of legal practitioners’ fees
and court-fees incurred by an assessee for recovery of rent or loans.
355-59.

INCOME-TAX, ASSISTANT COMMISSIONERS OF—

Question 7e functions of —— and of Income-tax officers. 12.
INCOME-TAX DEPARTMENT—

Question 7e number of Indians appointed in the Superior Services in

the Customs, Posts and Telegraphs, —— and Railway Department.
184-85.

INCOME-TAX OFFICERS—

Question 7e functions of Assistant Commissioners of Income-tax and
of —. 12

INDIAN ARMY—

Question re—

Employment of Biharees in the —— etc. 47-48.
Indianization of the officers’ cadre of the 129-30.
Resolution re Indianisation of the —. 135-486.

INDIAN FACTORIES (AMENDMENT) BILL—
See “BILL.”’

INDIAN FINANCE BILL (1931)—
See ‘“BILL.”

INDIAN FOREST (AMENDMENT) BILL—
See “BILL.”

INDIAN INCOME.-TAX (AMENDMENT) BILL (Trustees of Provident
Funds)—

See “BILL.”

INDIANIZATION—

Question re—
—— of the officers’ cadre of the Indian Army. 129-30.
Publication of the reports of the Military Requirements Committee
and the Committee on the —— of the Indian Army:. 251-52.
Resolution 7¢ —— of the Indian Army. 135-46.
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INDIAN LAC CESS BILL—
- See “BILL.”

INDIAN MERCHANT SHIPPING (AMENDMENT) BILL (Minimum
age for the admission of children to employment at sea, etc.)—
See “BILL.”

INDIAN NAVAL ARMAMENT (AMENDMENT) BILL—
See T"BILL.”

INDIAN PORTS (AMENDMENT) BILL—
See “BILL.”

INDIAN RESEARCH FUND ASSOCIATION— )
Election of the Honourable Sir Phiroze Sethna to the Governing Body

of the — 332 .
Motion for the election of a Member to the Governing Body of the —.
271.

INDIAN RESERVE FORCES (AMENDMENT) BILL—
See “BILL.”

INDIAN TELEGRAPH (AMENDMENT) BILL—
See “BILL.” -

INDIAN TERRITORIAL FORCE—
Question 7e recruitment to the —, ete. 180-81.

INDIAN TERRITORIAL FORCE (AMENDMENT) BILL—
See “BILL.”

INLAND STEAMER COMPANIES—
See “STEAMER COMPANIES.”

INSPECTORS .GENERAL OF PRISONS—

-
Question re action taken on the recommendations of the conferences of
the —. 31.

JRON AND STEEL PIPES AND SHEETS—
Resolution re continuance of the increased import duties on galvanized
—, etc. 155-77.

IRVING, taE Honouraste Mr. MILES—
Oath of Office. 2.
Wheat (Import Duty) Bill—
Motion tc consider. 465.

J

JAFFER, 81r IBRAHIM HAROON— o ‘
Reference by the Honourable the President to the deaths of —— and
Rao Bahadur D. Laxminarayan. 5.
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JAGDISH PRASAD, tHE HONOURABLE RAI BiHADUR LALa—
Election of —— to the Standing Committee for Roads. 397.
General discussion of the General Budget for 1931-32. 205-08.
Indian Finance Bill—
Consideration of Schedule IV. 433-35.
Oath of Office. 3.
Question re—
Allotment of quarters to Members of the Legislative Assembly and
the Council of State. 46-47.
Amount spent by Government on the purchase of cloth, liveries and
uniforms. 375. '
Arrest of Kumari Chambeli Devi. 325-26.
Construction of a railway between Kashipur and Kalagarh via
Thakurdwara. 326,
Cost of the erection of the Victoria Memorial in Calcutta. 376.
Destruction of the temple of Raghunathji in Peshawar. 48.
Grant of 3 rebate of railway freight on wheat booked from the United
Provinces to Calcutta. 376.
Grants to the Benares Hindu University. 45.
Number of prosecutions under the Child Marriage Restraint Act.
44.
Publication of the reports of the Military Requirements Committee
and the Committee on the Indianisation of the Indian Army. 251-
52.
Reduction in the rates of railway freight on wheat consigned from
the Punjab and the United Provinces te Karachi. 377.
Relief of agricultural distress. 43-44.
Visit of Sir Arthur Salter to India. 45.
Resolution re—
Continuance of the increased import duties on galvanized iron and
steel pipes and sheets, etc. 174-75.
Public borrowings in India and abroad. 347-51, 355.
Recommendations of the Round Table Conference. 320-22.
Wheat (Import Duty) Bill—
Motion to consider. 464-65.
-
JALAN, tHE HonNourABLE Ra1 Bamapur RADHA KRISHNA—
Oath of Office. 3.

JAMSHEDPUR—
Question r¢ construction of quarters for the staff of the Post Office at
Jharia, Motihari, Daltonganj, Patna and —. 183.
JHARIA—

Question »e construction of quarters for the staff of the Post Office at
——, Motihari, Daltonganj, Patna and Jamshedpur. 183.

JUDGES—
Question re—
High Court —. 439.
Number of Muhammadans, Hindus, Christians and Eurcpeans as
—— of the different High Courts since 1921. 379-80.
Paucity of Muslim — in High Courts. 378-79.
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JURY—
Question 7e alleged withdrawal of the system of trial by — from cer-
tain areas. 2I.
JUTE— .
Question r¢ quantity of —— produced in Bengal and revenue derived
from the export duty on ——. 248-49.

JUTE COMMITTEE—
Question re—
Constitution of a Central —. 249.
Creation of a Central —. 13-14.
Resolution re constitution of a Central —. 341-47,

JUTE TAX— ‘
Question re receipts from the —— in Bengal, etc. 12-13.

K

KALAIGARH—
Question e construction of a railway between Kashipur and — wia
Thakurdwara. 326.

KANGRA VALLEY RAILWAY—
See “RAILWAY(S).”

K ARACHI—
Question re reduction in the rates of railway freight on wheat con-
signed from the Punjab and the United Provinces to —. 377.

KAVHIPUR— . .
Question re construction of a railway from —— to Kalagarh via
Thakurdwara. 326.

KEROSENE—
Duty on ——. (Discussed under the Indian Finance Bill.) 427-29.

KHAPARDE, tae HoNourasLe Mr. G. S.—
Oath of Office. 2. °
Question re—
Abolition of the two appointments of Deputy Controllers of the
Currency in India. 37.
All-India Currency Union Bulletin. 36.
Grievances of the staff of Currency Ofhices. 35.
Recommendations of the Enquiry Comunittee appointed in connectiomn
with the staff of Currency Offices. 36.
Section-holders in the Government of India Press, Delhi. 331.
- Resolution re— ’
Provident Fund for Government servants. 78-80, 87, 88.
Recommendationg of the Round Table Conference. 294-97.
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KUTUBUDDIN AIBUK, Kixe—

Question 7e tomb of —— at Lahore. 43.
L
LABOURERS—
Question r¢ communal representation in the recruitment of —, etc.,
in workshops and factories under the control of the Government of
India. 41. :

LAC CESS BILL—

See ‘“Indian —”’ under “BILL.”
LAHORE—
Question re tomb of King Kutubuddin Aibuk at —. 48.

LAXMINARAYAN, Rao Bamabur D.— ‘
Reference by the Honourable the Preaudent to the deaths of Sir Ibrahim
Haroon Jaffer and —. 5.
LEADER OF THE HOUSE—

Statement of Business by the Honourable Sir Brojendra Mltter _
7, 56, 121-22, 128, 147-48, 196, 328, 437.

LEGAL PRACTITIONERS’ FEES—

Resolution re deductions for purposes of income-tax assessment of —
and court-fees incurred by an assessee fur recovery of rent or loans,

355-59.
LEGISLATIVE ASSEMBLY—

Farewell address of His Excellency the Viceroy to the Council of State
and the —. 373-74.

Question re allotment of quarters to Members of the —— and the
Council of State. 46-47.

LEPERS—
Question 7re medical treatment of

‘LIBRARY COMMITTEE—
Appointment of the Honourable Sir Dinshaw Wacha and the Honour-
able Mr. G. A. Natesan to be Members of the 5.
LIVERIES—

Question re amount spent by Government on the purchase of cloth, ——
and uniforms. 375.
LOAN(S)—
Question re—
Grant of 'a fresh —— to the Nawab of Dacca. 16.
—— to the Nawab of Dacca. 15-16.

Repayment of —— made by the Government of India to the Nawab
of Dacea. 16.
Sterling — 1ssued by the Government of Indm in 1929 and 1930.

"197-98.
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LOAN(S)—contd.

Resolution re deductions for purposes of mncome-tax assessment of legal
practitioners’ fees and court-fees incurred by an assessee for recovery
of rent or ——. 355-59.

]
1

LOAN OPERATIONS—
Resolution re —— of the Government of India. 69-78.

LOCAL ADVISORY COMMITTEES—

Question re —— of the Eastern Bengal Raiiway, the East Indian Rail-
way, the Bengal Nagpur Railway and the Assam Bengal Railway.
31-32. !

M

McWATTERS, teE HoNouraBLE S1R ARTHUR—
Indian Finance Bill—
Motion to consider. 399-401, 426-27.
Consideration of clause 8. 428.
Consideration of Schedule II. 429, 430.
Consideration of Schedule IV. 432-33 435.
Motion to pass. 437.
Indian Income-tax (Amendment) Bill—
Motion to consider. 131.
Motion to pass. 13l1.
Oath of Office. 2.
Presentation of the General Budget for 1651-32. 187-96.
Resolution 76—
Appointment of a Retrenchment Committee. 335-37, 339, 340.
Deductions for purposes of income-tax assessment of legal practi-
tioners’ fees and court-fees incurred by an assessee for recovery of
rent or loans. 357-58.
Loan operations of the Government of India. 71-74, 77.
Provident Fund for Government servants. 80-83, 84, 87-88.
Public borrowings in India and abroad. 351-53.
Salt (Additional Import Duty) Bill—
Motion to consider. 443-44.
Consideration of clause 4. 448-49,
Motion to pass. 450.

MEDICAL OFFICERS—
Question re number of —— on State Railways. 179.

MEGAW, tHE HoNOURABLE MAJOR-GENERAL J. W D.—
Oath of Office. 2, 123.

MEHR SHAH, taE HoNouraBLE Nawae Saptezapa Sik SAYAD MOHAMAD—
Oath of Office. 2.

MEHTA, taE HoNourasie Mr. H. M.—
General discussion of the General Budget for 1931-32. 205-06.
Oath of Office. - 2.
Resolution 7@ recommendations of the Round Table Conference. 299.



28 INDEX TO COUNCIL OF STATE DEBATES.

MERCHANT SHIPPING (AMENDMENT) BILL (Minimum age for the
admission of children to employment at sea. etc.)—
See “Indian —"’ under “BILL.”

MESSAGE(S)—

—— from His Excellency the Governor-General appointing days for the
presentation and general discussion of the General Budget. 4.

—— from His Excellency the Governor-General appointing days for the
prefentation and general discussion of the Railway Budget. 4.

—— from His Excellency the Governor-General certifying that the
passage of the Indian Finance Bill is essential for the interests of
British India. 394.

—— from His Excellency the Governor-Genera! fixing the date for the
general discussion of the Railway Budget 57.

—— from His Excellency the Governor-General nominating Members
of the Council of State to be on the Panel of Chairmen. 3.

~—— from His Excellency the Governor-General recommending the

Council of State to pass the Indian Finance Bill in the form annexed
to the Bill. 394.

MILITARY ACCOUNTS DEPARTMENT—
Question »¢ transfer of accountants and clerks of the —. 341.

"MILITARY REQUIREMENTS COMMITTEE—
Question 7e publication of the reports of the
on the Indianisation of the Indian Army. 251-52.

and the Committee

MILLER, tHE Ho~NouraBLE MRr. E.—

Election of —— to the Standing Committee on Roads. 68.
Indian Finance Bill—

Motion to consider. 422-23.
Oath of Office. 2.

Resolution re continuance of the increased import duties on galvanized
iron and steel pipes and sheets, etc. 164-6b.

MINISTERIAL ESTABLISHMENT—
Question re determination of seniority among the —— of the various
Departments of the Government of India. 323.

MIRZAPUR—
Question re riots in Benares, —, Agra and Cawnpore. 380.

MUHAMMAD DIN, teHE HoNouraBLE KHAN PARADUR CHAUDHRI—

Election of —— to the Standing Committee for the Department of
Education, Health and Lands. 437.

MITHA, THE HoNOURABLE SARDAR SaHEE SULEMAN CASSUM HAJI—
Election of —— to the Standing Conmunittee on Pilgrimage to the
Hedjaz. $%3. ‘

General discussion of the General Budget for 1931-32. 231-3¢
QOath of Office. 2.
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MITTER, T-E Honourasre SiR BROJENDRA—
Oath of Office. 1.
Resolution re—
Amalgamation of certain districts of the United Provinces and Bengal
with the province of Bihar. 125-26.
Future constitution of the Council of State. 50-51.

Statement of Business by the ——, Leader of the House. 7, 56, 121-22,
128, 147-48, 196, 328, 437.
MOPLAH PRISONERS—
Question re 32.
MOSLEMS—
Question re—
Adequate representation of —— in the Postal Department. 250.
Employment of —— as Superintendents of Post Offices. 248.
Number and percentage of —— employed in certain Departments of
the Government of India. Secretariat. 245-47.
Representation of —— in the Office of the <Postmaster General,
Punjab. 251.

MOTI CHAND, taE HoNourABLE RAJA Sin—
Oath of Office. 1.

MOTIHARI—
Question re—

Construction of quarters for the staff of the Post Office at Jharia,
——, Daltonganj Patna and Jamshedpur. 183.
Working hours of the Head Post Office at ——. 184.

MOTOR LORRIES—
Duty on ——. (Discussed under the Indian Finance Bill.) 430.

MOTOR SPIRIT—
Duty on ——. (Discussed under the Indian Finance Bill.) 429.

MUHAMMADANS—
Question re— ' -
Number of ——, Hindus, Christians and Europeans appointed as

Judges of the different High Courts since 1921. 379-80.

Representation of ——, Hindus, ‘Angio-Indians, etc., in the Railway
Department. 34-35.

MUHAMMAD DIN, tae HoNourasLe KEaAN Bamapur CHAUDRI—

Election of —— to the Standing Committee for the Department of
Eduecation, Health and Lands. 437.

General discussion of the General Budget for 1931-32 212-13.
Oath of Office. 3. '

Question re—

Provision of facilities for education in Baluchistan. 278.
Riots in Benares, Mirzapur, Agra and Cawnpore. 330.
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MUHAMMAD DIN, tHE HoNoURABLE KHAN BAHADUR CHAUDRI—contd.
Resolution re—
Prevention of the adulteration of ghee. 261.

Recommendations of the Round Table Conference. 318-19.
Wheat (Import Duty) Bill—
Motion to consider. 459-60.

MUHAMMAD HUSSAIN, tae HoNourasLE Miaxn ALI BAKSH—
Oath of Office. 331.

MURAL DECORATION—

Question re — of Government buildings in New Delhi. 375.
MUSLIM(S)—
Question re—
Appointment of —— as cashiers in the various Departments of the
Government of India. 323-24.
Paucity of —— Judges in High Courts. 378-79.

MUSSALMAN WAKF VALIDATING BILL—
See ‘“BILL.”

MUZAMMIL-ULLAH KHAN, tHE HoNOoURABLE NawaB Sir MUHAMMAD—

Oath of Office. 123.
Resolution re amalgamation of certain districts of the United Provinces
and Bengal with the province of Bihar. 127. -

NAIR, THE HoNoURABLE Sik SANKARAN—
Oath of Office. 2.

Resolution re recommendations of the Round Table Conference. 275-83,
322. )

NARAYANGANJ— )

Question re levy of a terminal tax on passengers passing through —,
Goalundo, etc. 30.

NATESAN, THE Honog‘mnm Mr. G. A.—
Appointment of — to be a Member of the Library Committee. 5.

Election of —— to the Standing Committee on Emigration. 135.
Indian Finance Bill—
Motion to consider. 419-22.
Nomination of — as a Member of the Committee on Petitions. 4.
Oath of Office. 2.
Question re— '
Criterion for the selection for the posts of Chief Medical Officers of
State Railways. 179-80.
Expenditure on the inauguration of New Delhi. 181.
Indians at Sandhurst, etc. 180.
Number of Medical Officers on State Railways. 179.
Recruitment to the Indian Territorial Force, ete. 180-81.
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NATESAN, tHE HoNoURABLE MR. G. A.—contd.
Resolution re—
Appointment of a Retrenchment Committee. 337-38.
Indianisation of the Indian Army. 142-43.
Recommendatione of the Round Table Conference. 313-15.

NAVAL ARMAMENT (AMENDMENT) BILL—
See *“Indian ——’ under ‘‘BILL.”

NAWAB OF DACCA—

Question re—

Grant of a fresh loan to the —. 16.

Loans to the ——. 15-16.

Repayment of the loans made by the Government of India to the
—. 16.

NEGOTIABLE INSTRUMENTS (AMENDMENT) BILL—
See “BILL.”

NEW DELHJ—
Question re—
Expenditure on the mauguratlon of --—. 18l.
Mural decoration of Government buildings in —. 375.
Running of an express train via the loop line from Howrah to —.
37-38.
Total expenditure on the construction of —, etc. 123.

NOYCE, tHE HoNoUraBLE S1kR FRANK—

Motlon for the election of a Member to the Governing Body of the
Imperial Council of Agricultural Research. 55.

Motion for the election of a Member tc the Governing Body of the
Indian Research Fund Association. 27i.

Motion for the election of four Members to the Standing Committee
on Emigration. 67.

Motion for the election of two non-official Members to the Stianding:

Committee for the Department of Education, Health and Lands. 395~
96. ’

Oath of Office. 2.

Resolution re— '
Constitution of a Central Jute Committee. 344-46.
Prevention of the adulteration of ghee. 262-Gf

o

OATH OF OFFICE—
Akbar Khan, the Honourable Major Nawab Sir Mahomed. 2.
Avyangar, the Honourable Mr. K. V. Rangaswamy. b55.
Ayyar, the Honourable Sir . P. Ramaswami. 3.
Banerjee, the Honourable Babu Jagadish Chandra. 3.
Basu, the Honourable Mr. B. K. 3.
Bhonsle, the Honourable Raja Laxmanrao. 2.
Bhore, the Honourable Sir Joseph. 1.
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OATH OF OFFICE—contd.
Browne, the Honourable Mr. P. H. 1.
Charanjit Singh, the Hown~urable Sardar. 1.
Chetti, the Honourable Diwan Bahadur G. Narayanaswami. 3.
Commander-in-Chief, His Excellency the. 1.
Dadabhoy, the Honourable Sir Maneckji. 1.
Devadoss, the Honourable Mr, M. D. 3.
Dudhoria, the Honourable Raja Bijoy Sing. 57.
Datt, the Honourable Rai Bahadur Promode Chandra. 2.
Emerson, the Honourable Mr. H. W. 2, 435.
Ghosal, the Honourable Mr. Jyotsnanath. 2.
Ghosh Maulik, the Honourable Mr. Satyendra Chandra. 2.
Habibullah, the Honourable Nawab Khwaja. 1.
Hafeez, the Honourahle Mr. Syed Abdul. 2.
Haig, the Honourable Mr. H. G. 399.
Halim, the Honourable Khan Bahadur Hafiz Muhammad. 3.
Hamid, the Honourable Mr. A. 2.
Harper, the Honourable Mr. K. B. 2.
Hussain Imam, the Honourable Mr. Abu Ahdullah Saiyid. 2.
Irving, the Honourable Mr. Miles. 2.
Jagdish Prasad, the Honourable Rai Bahadur Lala. 3.
Jalan, the Honourable Rai Bahadur Radha Krishna. 3.
Khaparde, the Honourable M¢. G. S. 2.
McWatters, the Honourable Sir Arthur. 2.
Megaw, the Honourable Major-General J. W. D. 2, 123.
Mehr Shah, the Honourable Nawab Sahibzada Sir Sayad Mohamad.

2.
Mehta, the Honourable Mr, H. M. 2.
Miller, the Honourable Mr. E. 2.
Mitha, the Honourable Sardar Saheb Suleman Cassum Haji. 2.
Mitter, the Honourable Sir Brojendra. 1.
Moti Chand, the Honourable Raja Sir. 1 » ‘
Muhammad Din, the Honourable Khan Bahadur Chaudri. 3.
Mahammad Hustain, the Honourable Mian Ali Baksh. 331.
Muzammil-Uflah Khan, the Honourable Nawab Sir Muhammad. 123.
Nair, the Honourable Sir Sankaran. 2.
Natesan, the Honourable Mr. G. A. 2.
Noyce, the Honourable Sir Frank. 2.
Padshah Sahib Bahadur, the Honourable Saiyed Mohamed. 9.
Pandit, the Honourable Sardar Shri Jagannath Maharaj. 3.
Raghunandan Pra%ad Singh, the Honourable Raja: 2. ~
Rampal Singh, the Honourablz Sir. 3.
Ram Saran Das, the Honourable Rai Bahadur Lala. 1.
Russell, the Honourable Mr. T. G. 57.
Sethna, the Honourable Sir Phiroze. 269.
Sinha, the Honourable Kumar Nripendra Narayan. 331
Suhrawardy, the Honourable Mr. Mahmood. 3.
Thompson, the Honourable Sir John. 9.
Uberoi, the Honourable Sardar Bahadur Shivdev Singh. 9.
Wacha, the Honourable Sir Dinshaw. 37.
‘Watson, the Honourable Sir Charles. 2.
Whitty, the Honourable Mr. J. T. 2.
Woodhead, the Honourable Mr. J. A. 2.
Zakaullah Khan, the Honourable Mr, Abu Abdullah Muhammad. 3.
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OIL-SEEDS—
Question re impending dumping of wheat, —, cotton, etc., by Russia
on the Indian markets. 200.
ORDINANCE—
Question 7e action taken under the ‘Press —. 41-42,

P

PADSHAH SAHIB BAHADUR, tae Honourasa Saivepr MOHAMED—
Oath of Office. 9.

PANDIT, tBE HoNourABLE SaRDAR SEHRI JAGANNATH MAHARAJ—
Indian Finance Bill—

Motion to consider. 424.
Oath of Office. 3. !

Resolution 7e recommendations of the Round Table Conference. 318.

PANEL OF CHAIRMEN—
Message from His Excellency the Governor General nominating

Members of the Council of State to be on the —. 3.
]
PASSIVE RESISTERS—
Question re sequestration of the properties of —. 123-24.
PATNA— '
Question re—
Appointment of Mr. Bhawani te a permanent vacancy in the Telegraph
Engineering Department, —. 199.
Construction of quarters for the staff of the Post Office at Jharia,
Motihari, Da.ltonga.n], —— and Jamshedpur. 183.
Electrical Supervisors in the Telegraph Engineering Department,
200.
Quarters at — for the staff of the Post Office. 183.
PESHAWAR—
Question re destruction of the temple of Raghunathji in ——. 46.
PETITIONS, COMMITTEE ON—
Constitution of the —. 4.
PETROL—
Question re—
{ocrease of the export duty on——. 201.
Revenue derived from the tax on —— for road development, etc.
186. ’ !
POLICE— '
’ Question re location of pumtlve —— in certain areas. 30.

POLITICAL DETENUS—
Question re number of —— in British India. 32-33.
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POLITICAL PRISONERS— '
Resolution 7¢ release of —, etc. 146.

PORTS (AMENDMENT) BILL—
See “Indian ——’ under “BILL.”

POSTAL DEPARTMENT—
Question re adequate representa.ti:gn of Moslems in the —. 250.

POSTMASTER GENERAL, PUNJAB—
Question’ re tepresentation of Moslems in the office - of the _ 251

POST OFFICE(S)—
Question re< ’ ' '
Construction of quarters for the staff of the — ‘at Jharia, Metihari,
Daltonganj and Jamshedpur. 183. '
Employment of Moslems as Superintendents of ——; = 248.
Period for the retention of Value Payable Parcéls in —. "'87.
Quarters at Patna for the staff of the —. 183.
Superintendents of —. 250. '

Working hours of the Head —— at Motihari. 184.
| .

POSTS AND TELEGRAPHS— ‘ )
Question 7¢ number of Indians appointed in the #&uperior- services in

the Customs, —, Income-tax and Railway Departments. 184-85.
PRESIDENT, THE HONOURABLE THE—
Suggestion made by the —— that Government should arrange to

introduce the Budget a week eaMier than they do at present. 44%.

PRESS— )

Question 7e section-holders in the Government of India —;, Delhj:
331.

!
PRESS ORDINANCE—
Questicn 7e action taken under the —. 4142

PRISONS, INSPECTORS-GENERAL OF—

Question r¢ action taken on the recommendations of the Conferences
of the —. 31. '

PROSECUTIONS—
Question 7e¢ number of —— under the Child Marriage Restraint Act. 4.

PROVIDENT FUND—
Resolution re —— for Government servants. 78-88. .

PUBLICITY BUREAU— '

Question re expenditure on the Indian State Railways Central —.
38-39.

PUNITIVE POLICE— '
Question 7e location of —— in certain areas. 30.
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PUNJAB— !
Question re reduction in the rates of railway freight on wheat consigned
from the — and the United Provinces to Karachi. 377.

PUNJAB CRIMINAL PROCEDURE AMENDMENT (SUPPLEMENTAR¥)
BILL~
See “BILL.”

Q

QUARTERS— '
Question re— |
Allotment of —— to-Members of the. Leglsla.twe Assembly wnd the
Council of State. 46-47.
Construction of —— for the staff of the Post Office at Jhana,
Motiharj, Daltonganj, Patna and Jamshedpur. 183.

“RABBIT HUTCH OF SIMLA”—
*‘Question re article in the October lssue of the Sketch entitled the —.
57. - : -

RAGHUNANDAN PRASAD SINGH, THE HoNOURABLE Raja—
Oath of Office. 2.
Question re— -
Construction of quarters for the staff of the Post ‘Office at Jharia,
Motihari, Daltonganj, Patna and Jamshedpur. 183. v
Exports and imports of agricultural products during the last five

years. 37. .
Issue of week-end return tickets at reduced rates on State Railways.
186.

Number of Indians appointed in the superior services in the Customs,
Posts and Telegraphs, Income-tax and Railway Departments.
184-85.

Period for the retention of Value Payable Parcels in Post Offices.
37.

Quarters at Patna for the staff of the Post Office. 183.

Restoration of dry cows to a milk-bearing condition. 38.

Retrenchment in Government Departments. 186. .

Revenue derived from the tax on petrol for road development, ete.

186.
Running of an express train via the loop line from Howrah to New
Delhi. 37-38.

Working hours of the Head Post Office at Motihari. 184.
Resolution re—

Prevention of the adulteration of ghee. 260-61.

Recommendations of the Round Table Conference. 309.

RAGHUNATHJI—
Question re destruction of the temple of — in Peshawar. 486.
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RAILWAY(8)—
Assam Bengal — !
Question re Local Advisory Committee of the —. 31-32.
Bengal and North-Western — !
Question re terms of acquisition by Government of the —. 2000
Bengal Nagpur —
Question re Local Advisory Committee of the —. 31-32.
Dacca-Aricha —
Question re the —. 9-10.

Eastern Bengal — !

Question 7e—

'

Local Advisory Committee of the —. 31-32.
Provision of waiting rooms at certain stations on the —. 16-17
Recruitment of the subordinate staff on the ——. 14-15.

East Indian —

Question re Local Advisory Committee of the —. 31-%.

Kangra Valley —

Question re income of the —. 38.

Question re—

Construction of & —— from Kashipur to Kalagarh via Thakurdwara.
326.

State —

f

Question re— !

Concessions granted to the Army Department by the Indian —:

39.
Criterion for the selection for the posts of Chief Medical Officers of
—. 179-80.

Expenditure on the Indian —— Central Publicity Bureau. 38-39.

Issue of week-end return tickets at reduced rates on — 186,

Number of medical officers on —. 179.

Proportion of Indians and Anglo-Indians employed on —— 42.

Reduction in railway freights on agricultural produce on each of the
— 40.

Total savings due to the introduction of the Divisional System on
each of the —. 39. .

—— from Gaya to Shaherghaty. 197.
The capital at charge (——) on the 31st March, 1917, etc. 245.

RAILWAY BUDGET—

RAILWAY DEPARTMENT—

See “BUDGET: RAILWAY.”

Question re— !
Number of Indians appointed in the superior service in the Customs,

Posts and Telegraphs, Income-tax Department and —. .184-85.

Representation of Muhammadans, Hindus, Anglo-Indians, etc., in the
—.  34-35. -



INDEX TO COUNOIL, OF STAYE DEBATES. 37

RAILWAY FREIGHTS—

Question re reduction in —— on agricultural produce on each of the
State Railways. 40.

|

RAILWAYS, CENTRAL ADVISORY COUNCIL FOR—

" Ballot for the election of six non-official Members to the —. 177.
Motion for the election of six non-official Members to the —. 130.
Result of the election for six Members to the —. 187.

|

RAINY, tHE HoNoURABLE Sik GEORGE—
General discussion of the Railway Budget for 1931-32. 116-21.

RAMPAL SINGH, THE HOoNOURABLE Raja Sir—

Oath of Office. 3. )
Resolution e amalgamation of certain districts of the United Provinces

and Bengal with the province of Bihar. 127.

RAM SARAN DAS, tHE HoNoURABLE RA1 BaHADUR LAra—

Election of —— to the Central Adviscry Council for Railways. 187.
Election of —— to the Standing Committee on Emigration. 135.
General discussion of the General Budget for 1931-32. 223, 236-38.
General discussion of the Railway Budget for 1931-32. 110-12, 119.
Indian Finance Bill—

Motion to consider. 409-10, 416.°

Consideration of clause 8. 427-28.

Consideration of Schedule II. 423, 429, 430.

Consideration of Schedule IV. 431-32.
Nomination of —— to the Panel of Chairmen. 3.
Oath of Office. 1.
Question 7e—

Communal representation in the recruitment of labourers, etc., in

workshops and factories under the control of the Government of

India. 41. '

Concessions granted to the Army Department by the Indian State
Railways. 39.

Expenditure on the Indian State Railways Central Publicity Bureau.
38-39 !

Impending dumping of wheat, oil-seeds, cotton, etc., by Russia on
the Indian markets. 200.

Income of the Kangra Valley Railway. 38.

Increase of the export duty on petrol. 201.

Prevention of the sale of adulterated ghee. 201.

Reduction in railway freights on agricultural produce on each of the
State Railways. 40.

Savings made by the Army on the purchase of foodstuffs, etc. 201.

Terms of acquisition by Government of the Bengal and North Western
Railway. 200-01.

Total amount of income-tax and super-tax realised during the years
ending 31st March, 1929 and 31st March, 1930. 41.

Total savings due to the introduction of the Divisiona! System on
each of the State Railways. 39. )
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RAM SARAN DAS, tHE HoNoURABLE Ra1 BAHADUR Lara—contd.
Reselution re—
Continuance of the increased import duties on galv&mzed iron and
steel pipes and sheets, etc. 166-67.
Deductions for purposes of income-tax assessment of legal practi-

tioners’ fees and court-feés incurred by an assessee for recovery,
of rent or loans. 355-57, 359.

Loan operations of the Government of lndla, 75.

Prevention of the adulteration of ghee. 258-60, 265-66.

Provident Fund for Government servants 86.

Recommendations of the Round Table Conference 300-04.
Wheat (Import Duty) Bill—

Motion to consider. 454-58, 463.

Consideration of clause 3. 466-67, 468.

REFORMS—

Question re introduction of — w1thm the existing constitution.
270-71.

RENT—

Resolution re reduction for purposes of income-tax assessment of
legal practitioners’ fees or court-fees incurred by an assessee for
recovery of —— or loans. 355-69.

RESEARCH FUND ASSOCIATION—
See “INDIAN —.”

RESERVE FORCES (AMENDMENT) BILL—
See “Indian —’ under ‘“BILL.”

RESOLUTION RE—

Amalgamation of certain districts of the United Provinces and Bengal
with the province of Bihar. 124-28.

Central Jute Committee, Constitution of a ——. 341-47.

Council of State, Future constitution of the —. 48-53.

Firing on crowds. 267-68.

First offenders, Treatment of ——. 253-57.

Galvanized iron and steel pipes and sheets, etc., Continuance :of the
increased import duties on ——.—155-77.

Ghee, Prevention of the adulteration of ——. 258-67.

Hours of work, Regulation of the —— in commerce and offices, hotels,
restaurants, etc. 396-97.

Imprisonment, Avoidance of short terms of —. - 326-28

Indome-tax nssessment, Deductions for ' purposes of —— of legal

‘practitioners’ fees- and court-fees incurred hy an assessee for recovery
of rent or loans. 365-59.
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RESOLUTION RE—contd.

Indian Army, Indianisation of the —— 135-46.

Loan operations of the Government of India. 69-78.

Passive resisters, Sequestration of the properties of —. 123-24.

Political prisoners, Release of —. 146.

Provident Fund for Government servants. 78-88.

Public borrowings in India and abroad. -347-55.

Retrenchment Committee, Appointment of a —. 332-40. )

Round Table Conference, Recommendations of the —. 275-322.

Tata Iron and Steel Company, Inquiry into the working of the —.
360-72.

Telephone service in Dacca, Reduction of the annual subscription to
the ——. 88-89. )

RESTAURANTS—
Resolution 7¢ regulation of the hours of work in commerce and offices,
hotels, ——, etc. 396-97.

RETRENCHMENT—
Question r¢ —— in Government Departments. 186.

RETRENCHMENT ‘COMMITTEE—
Resolution 7e appointment of a —. 332-40.

RETURN TICKETS—

Question re issue of week-end —— at reduced rates on State Railways.
186.
RIOTS—
Question 7¢ —— in Benares, Mirzapur, Agra and Cawnpore. 380.

ROAD DEVELOPMENT—

Question 7¢ revenue derived from the tax on petrol for —, ete.
186.
ROADS—
Motion for the election of three Members to the Standing Committee
on —-. 53.
Nominations for electlon to the Standing Committee on —. 56.

ROADS, STANDING COMMITTEE FOR—

Election of three Members to the —. 397.
Motion for the election of three Members to the —. 271.:

ROUND TABLE CONFERENCE—
Question re— !

Expenditure incurred in connection w1th the —. 42. :
Procedure for the consideration of matters emergmg from the dis-
cussions of the —. 42.

Resolution 7e recommendations of the —. 275-322.
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RULING—
Amendment(s)—
Alteration of the procedure for the collection or payment of income-tax
should be by —— to the Indian Income-tax Act and not to the

Indian Finance Bill. 427.
An —— is not permitted which proposes that a clause of a Bill shalk
not stand part of that Bill. 428.
Bill (Consideration stage)—
An amendment is not permitted which proposes that a clause of a
—— shall not stand part of that —— 428.
Division— !
Members entitled under the rules to dema.nd a —. 8.

Indian Finance Bill—
Alteration of the procedure for the collection or payment of income-tax
should be by amendment to the Indian Income-tax Act and not te -
the ——. 427.
Interruption—
" A Member wishing to interrupt must rise in his place. 308.
Miscellaneous—
Leaving by Members of their seats and returning to them again while
another Member is speaking deprecated. 403.
Question(s)—
Absence from the Council of Members having —— and Resolutions
in their names deprecated. 329.
Speech not to be made nor arguments used in asking a supplementary

—. 16.
Question(s), Supplementary—
Speech not to be made nor arguments used in asking a —. 18.
Resolution(s)— '
Absence from the Council of Members having Questlons and — in
their names deprecated. 329.
A Member withdrawing his — is not allowed to make a speech. 146.
Leave of the House required to withdraw a —— which has been
moved. 89.
Rules require a Member withdrawing a —— to make a mere statement
to that effect. 268.
Speech to begin by formally moving a —. 49.
Withdrawal of a part of a ——. 347.
Speech(es)—
A Member withdrawing his Reaolutlon is not allowed to make a —.

146.

Infringement of the rule regarding the time-limit when a Member
reads his — deprecated. 304.

—— to begin by formally moving a Resolution. 49.

Time-limit—
Infringement of the rule regarding the —— when a Member reads
his speech deprecated. 304.
‘Withdrawal— !
A Member mthdrawmg his Resolutlon is not allowed to make a speech.
146.
Leave of the House reqmred for the —— of a Resolution which has been

moved. 89.
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RULING—contd.

Withdrawal—contd.
Rules require a Member withdrawing a - Resolutlon to make a mere

statement to that effect. 268.
— of a part of a Resolution. 347.

RUSSELL, taE HoNourABLE Me. T. G.—
Oath of Office. 57.
Presentation of the Railway Budget. 58-66.

1

RUSSIA— ,
Question re impending dumping of wheat, oil-seeds, cotton, etc i by

—— on the Indian markets. 200.
8

SALT (ADDITIONAL EXPORT DUTY) BILL—
See “BILL.”

SALTER, Sir ARTHUR— . .
Questlon re visit of — to Indla. 45.

SANDHURST— . .
Question re Indiang at —, etc. 180.

SCHUSTER, 't Hoxoumasie S1r GEORGE—
iGeneral discussion of the General Budget for 1931-32. 238-44.

SECRETARIAT—
See “GOVERNMENT OF INDIA —.”

SECTION-HOLDERS—
Question 7¢ —— in the Government of India Press, Delhi. 331.

SENIORITY—
Question re determination of —— among the ministerial establishment of
the various Departments of the Government of India. 323.

SETHNA, tHE HoNourasLe Sik PHIROZE—
Election of —— to the Goverming Body of the Indian Research Fund
Association. 332,
Election of — to the Standing Committee for the Commerce Depart-
ment. 332 !
Nomination of —— as Chairman of the Committee on Petitions. 4.
Oath of Office. 269.
Resolution .re—
Inquiry into the working of the Tata Iron and Steel Company.
363-67.
Recommendations of the Round Ta.ble Conference. 290-84.
SHORT TERMS OF IMPRISONMENT—
See “IMPRISONMENT.”

SINHA, rae Honourasie KuMar NRIPENDRA NARAYAN—
Oath of Office. 331.

'
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SKETCH—
Question 7¢ article in the October issue of the —, entltled “The Rabbit
Hutch of Simla.” .57,

SOUTH AMERICA—
Question 7e number of Indian emigrants ¢o —. 250.

STANDING COMMITTEE FOR THE DEPARTMENT OF-COMMERCE—

Election of the Honourable Sir Phiroze Sethna and the Honourable Mr.
P. H. Browne to the —. 332.

Motion for the election of two non-official Members to the —. 271-79.

STANDING COMMITTEE FOR THE DEPARTMENT OF EDUCA-
TION, HEALTH & LANDS—

Electlon of two Members to the —. 437.
Motion for the election of two non-official Members to the —. 395-96.

STANDING COMMITTEE FOR ROADS—
Election of three Members to the ——. 397, -

STANDING COMMITTEE ON EMIGRATION—

Ballot for the election of four Members to the —. 133-34.
Election of four Members to the —. 135.
Motion for the election of four Members to the —. 67.

STANDING COMMITTEE ON PILGRIMAGE TO THE HEDJAZ—

Motion for the election of two Muslim Members to the —. 6.
Result of the election for two Muslim Members to the —. 53.

STANDING COMMITTEE ON ROADS—
Ballot for the election of three Members to the —— for the year 1930-31

67-68.

Motion for the election of three Members to the —— for the year 1930-
31. 53.

Motion for the election of three Memberg to the —— for the year 1931-
32. 271.

.Nominations for election to the —— for the year 1930-31. 56.

-

STATEMENT (LAID ON THE TABLE) RE—

Commercial treaties affecting India. 380-93.

Review of the civil expenditure of the Government of Indl& in the six
years ending with 1929-30. 380.

STATEMENT OF BUSINESS—

—— by the Honourable Sir Brojendra Mltber Leader of the House 7,
56, 121-22, 128, 147- 48, ‘196, 328, 437.

e
~

STATE RAILWAYS—
See “RAILWAY(S).”
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STEAMER COMPANIES—
Question re fares charged by — plying on the rivers Ganges and
Brahmaputra,. 10-11.

STEEL INDUSTRY (PROTECTION) BILL—
See ‘‘BILL.” ;

SUHRAWARDY, tae Hovoursee Mr. MAHMOOD—
General discussion of the Railway Budget for 1931-32. 115.
Oath of Office. 3. '

SUPERINTENDENTS OF POST OFFICES—
" Question 7¢ employment of Moslems as ——. 248.

SUPERIOR SERVICES— L
Question 7¢ number of Indians appointed in the —— in the Customs,
Posts and Telegraphs, Income-tax and Railway Departments. 184-
85.
. f
SUPER-TAX—
Question 7e total amount of income-tax and —— realised during the
years ending 31st March, 1929 and 31st March, 1930. 41.
Rates of ——. (Discussed under the Indian Finance Bill.) 431-36.

T

TATA AND SONS, Mgssrs.—
Question re—
Shares of the Tata Iron and Steel Company, Limited, held by ——,
182.
Total amount of money received by way of commission, etc., by —
from the Tata Iron and Steel Company, Limited. 182.
TATA IRON AND STEEL COMPANY MEeSSRS. THE—

Question re—

Bounty paid to and articles mannfactuned by —. 324,
Shares of the —— held by Messrs., Tata and Sons. 182.
Supervision and check by Government of the internal affairs of the
—. 182,
Total amount of money received by way of commission, etc., by Messrs.
Tata and Sons from the —. 182.
Resolution re inquiry into the working of the —. 360-72.
TEAS—
Question re competition of forelgn —— with —— grown in Indl., a77-
78.

TELEGRAPH (AMENDMENT) BILL--
See “Indian —’ under “BILL.” !

TELEGRAPH ENGINEERING CLERKS— .
Question re —— in the Bibar and Orissa Circle. 199.
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TELEGRAPH ENGINEERING DEPARTMENT—
Question re—

Appointment of Mr. Bhawani to a permanent vacancy in the —,
Patna: 199.

Electrical Supervisors in the ~——, Patna. 200.

TELEGRAPH ENGINEERING SUPERVISORS—
Question 7e —. 199-200. )

TELEPHONE SERVICE—
Question 7¢é —— in Dacca. 11-12.

Resolution re reduction of the annual subscription to the —— in Dacca.
88-89.

TEMPLE—
Question re destruction of the — of Raghunathji in Peshawar. 486.

TERMINAL TAX—

Question re levy of a —— on passengers passing through Narayangunj,
Goalundo, etc. 30.

TERRITORIAL FORCE—

See ‘“‘Indian —’

TERRITORIAL FORCE (AMENDMENT) BILL—

See “Indian ——"’ under “BILL.”.
THAKURDWARA—
Question 7e¢ construction of a railway between Kashipur and Kalagarh
via ——. 326.

THOMPSON, tae HoNouraBrE Sir JOHN—
Oath of Office. 9.

TOMB—

Question r¢ —— of King Kutubuddin Aibuk at Lahore. 48,
TRADE DEPRESSION—

Question re ——. 46, 249-50.
TREATIES—

See “COMMERCIAL —.”

TRIAL BY JURY—

Question re alleged withdrawal of the system of -—— from certain areas.
21.

L]

UBEROI, THE HoNOURABLE SARDAR Bamapur SHIVDEV SINGH—
Election of — to the Standing Committee for Roads. 397.
General discussion of the Railway Budget for 1931-32. 106, 112-18.
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UBEROI, THE HoNOURABLE SARDAR BaEADUR SHIVDEV SINGH—contd.
Indian Finance Bill— '
Motion to consider. ™ 415-17.
Nomination of — as a member of the Committee on Petitions. 4.
Oath of Office. 9.
Resolution re—
Indianisation of the Indian Army. 139-42.
Prevention of the adulteration of ghee. 26162.
Recommendations of the Round Table Conference. 299, 306-09.
Wheat (Import Duty) Bill—
Motion to consider. 458, 460-61.
Consideration of clause 3. 467.

UNIFORMS—
Question re amount spent by Government on the purchase of cloth,
liveries and —. 378.

UNITED PROVINCES—'
Question re—

!
Grant of a rebate of railway freight on wheat booked from the ——
to Calcutta. 376.

Reduction in the rates of railway freight on wheat consigned from
the Punjab and the — to Karachi. 377.

Resolution re amalgamation of certain districts of the —— and Bengal
with the province of Bihar. 124-28.

. v

VALUE PAYABLE PARCELS—
Question 7¢ period for the retention of —— in Post Offices. 37.

VICEROY, His ExXCELLENCY THE—

Farewell address of —— to the Council of State and the Legislative
Assembly. 373-74.

VICTORIA MEMORIAL— ,
" Question re cost of the erection of the.—— in Calcutta. 376.

VIZAGAPATAM PORT BILL—
See “BILL.”

w

WACHA, taE HonoUuraBLE Sir DINSHAW—
Appointment of —— to be a member of the Library Committee. 5.
General discussion of the General Budget for 1931-32. 221-26. -
General discussion of the Railway Budget for 1931-32. 107-10.
Oath of Office. 57.
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WAITING ROOMS—

Question re provision of —— at certain stations on the Eastern Bengal
Railway. 16-17. '

WATSON, tHE HoNoURABLE Sik CHARLES—
Oath of Office. 2.

WEEK-END RETURN ®¥ICKETS— »
Question 7e issue of =— at reduced rates on State Railways. 186,
WHEAT—
Question ‘re—
Grant of a rebate of railway freight on —— booked from the United

. Provinces to Calcutta. 376.

Impendmg dumping of ——, oil-seeds, cott.on, etc., by Russia on the
Indian markets. 200.

Reduction in the rates of railway freight on —— consigned from the
Punjab and the United Provlnces to Karachi. 377.

WHEAT (IMPORT DU'I‘Y) BILL—
See “BILL.” 3

WHITTY, teE HoNouRasLe Mz, J. T.—
Oath of Office. 2.

WOODHEAD, e HoNoUrRABLE MR, J. A.—

Congratulations to the —— on the Honour conferred on him. 7.
Gold Thread Industry (Protection) Bill—
Motion to consider. 149-52. -

Motion tao pass. .152.
Indian Merchant Shipping (Amendment) Bill—
Motion to consider. 273.75. ‘
. Motion to pass. 275.
Indian Ports (Amendment) Bill—
Motion to consider. 272.
Motion to pass. 272.
Motion for the election of six non-official Members to the Central Ad-
visory Council for Railways. 130.
Motion for the election of two non-official Members to the Standing
Committee for the Department of Commerce. 271-72.
Oath of Office. 2.
Resolution re—
Continuance of the increased import duties on galvanized iron and
steel pipes and sheets, etc. 155-60, 168, 175-77.
Inquiry into the working of the Tata Iron and Steel Company. 367-
71,
Steel Industry (Protection) Bill—
Motion to comsider. 182.
Motion to pass. 153,
Vizagapatam Port Bill—
Motion to consider. 272-73.
Motion to pass. 273.- T
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WOODHEAD, THE HoNOURABLE MR, J. A.—contd.

Wheat (Import Duty) Bill—
Motion to consider. 451-54, 456, 466.
Consideration of clause 3. 467-68.
Motion to pass. 468.

WORKSHOPS— - -
Question 7e communal representation in the recruitment of labourers,
etc., in —— and factories under the control of the Government of
India. 41. i

ZAKAULLAH KHAN, toe HoNouraBLe Mr. ABU ABDULLAH MUHAM-
MAD—
Oath of Office. 3.

GIPD—-L28 LD—25-7-831—884.
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